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(Part I—Questions and Answers)
OFFICIAL REPORT

2243

HOUSE OF THE PEOPLE
Friday, 23rd April, 1954

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO OUESTIONS.

ORDNANCE FACTORIES

*2005. Sarflar Hukam Singh: Will
the Minister of Defence be pleased to
state the value of the work done by
the Ordnance Factories against trade
orders during 1953-54?

The Deputy Minister of Defence
(Shri Satish Chandra): Final figures
for the financial year 1953-54 are not
yet available, but it is anticipated that
the total value of trade work excluding
those from the Railwayg and P. & T.
Department undertaken in Ordnance
Factories during 1953-54¢ will be appro-
ximately Rs. 129 lakhs.

Sardar Hukam Singh: What are the
chief articles produced imn the Ord-
nance Factories that are ordered by
the trade?®

Shri Satish Chandra: They include
leather goods, non-ferrous metals,
stee] and various other engineering
jobs.

Sardar Hukam Singh: As compared
with the previous year, may I know
whether the order has been on the
increase in value or was there a de-
crease?

- 108 PSD.
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Shri Satish Chandra: There has been
considerable increase. Last year the
Ordnance Factories produced about
Rs. 72 lakhs worth of articles for the
other Ministries as well as the trade.
This year Rs. 1,29 lakhs represents
the value of the orders anticipated only
from the trade. In addition to it,
orders have been received from the
Railways, the Ministry of Communica-
tions and some other Ministries. The
value of the total orders anticipated
in 1953-54 is Rs. 1,85 lakhs.

UNIFIED CALENDAR

*2006, Shri Jhulan Sinha: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
the present position with regard to the
preparation of a unified calendar for
which purpose a committee was ap-
pointed some time in 19527

The Deputy Minister of Natural Re-
sources and Scientific Research (Sarl
K. D. Malaviya): The Council of Scien-
tific and Industrial Research js pre-
paring a unified experimental calen-
dar for the next 5 years (1954-55 to
1958-59). Parts covering 1954-55, 1955-
56 and 1956-57 are completed and parts
covering 1957-58 and 1958-39 are being
compiled.

Shri Jhulan Sinha: May I know how
much this calendar is likely to cost
and what advantages it is likely to
confer over and above the ordinary al-

manac?

Shri K. D. Malaviya: The main ob-
ject of this is to create a uniformity

e Y
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in the calendars observed by the pub-
lic and the government bodies.

As to the cost, a committee is sit-
ting, and the committee has been re-
ceiving grants from the Council of
Scientific and Industrial Reszarch. 1
do not remember the exact amount,
but perhaps 5 sum of Rs. 10,000 has
been given to them as a first instalment.
Perhaps more money will be required.

This committee has so far prepared
calendars for three years. The rest is
under preparation.

Shri Jhulan Sinha: May I know it
the Government is aware of the dis-
turbances jn the ordinary calculation
of things according to the present al-
manac that will be created by this uni-
fled calendar?

Shri K. D. Malaviya: ] am not aware
of any disturbance, but this calendar
which is under contemplation has not
yet started being in use. It is only a
recommendation, and Government have
not yet taken any final decision on it.

Sari Kasliwal: May I know whether
it is proposed to sponsor world-wide
adoption of this calendar?

Shri K. D. Malaviya: No, Sir. There
was a proposal made by some interest-
ed persons, scientists, that a unified
calendar for the whole world should
be evolved.

Dr. Ram Subbag Singh: May I know
whether the interested scientists,
about whom the hon. Minister refer-
red just now, include any Indian scien-
tist; and, if so, what is his name and
what calendar has been recommended
by him to be adopted by the Govern-
ment of India as a national calendar?

Shri K. D. Malaviya: I do not re-
member exactly the person. I remem-
ber to have read a suggestion in some
newspaper by some scientist scme
time back that there ought to be an
international calendar.

ToBACCO

*2007. Shri Dabhi: Will the Minis-
ter of Finance be pleased to state:

(a) the area in acres in
which tobacco was grown during the
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years 1950-51, 1951-52 and 1852-53 in
Kaira District of Bombay State;

(b) the quantity of tobacco pro-
duced in Kairag District during the
years 1950-51, 1951-52 and 1952-53;
and

(c) what was the amount realized
by way of excise duty on tobacco
from Kaira District during each of
the years 1950-51  1951-52 and 1952-
537

The Deputy Ministey of Finance
(Shri A. C. Guha): (a) to (c). A state-
menff showing the required informa-
tion is laid on the Table of the House.
[See Appendix VIII, annexure No. 65.]

Shri Dabfai: From the statement I
see that the Central excise duty rea-
lised on tobacco in 1950-51 wag Rs. 54
lakhs, in 1951-52 it was Rs. 45 lakhs,
and then in 1952-53 it was only Rs. 24
lakhs. May I know whether this pro-
gressively decreasing excise duty on
tobacco clearance is due to the fact
that low quality tobacco is charged at
the higher rate of fourteen annas a
1b. in Gujerat and Kaira districts?

Shri A. C. Guha: It is not due ex-
actly to that fact. It is due to the gen-
eral depression in the tobacco market.
For the last two years there has been
a sort of slump in the entire tobacco
market, in India and also throughout
the world, and there has been a large
accumulation of tobacco. I think the
hon. Member may know that we have
very recently reduced the duty on to-
bacco, and we expect that a consider-
able quantity will now be taken and
that we shall be in a position to rea-
lise more duty.

Shri Dabhi: Is it a fact that in Guje-
rat and Kaira districts the lower qua-
lity of tobacco is charged at the high-
er rate of fourteen annas a lb,
while in some other parts of the coun-
try the lower quality of tobacco is
charged at a lesser rate?

Shri A. C. Guha: The same rate pre-
vails throughout the country for the
same quality of tobacco.

Siirimati Renu Chakravartty: In the
new recommendation for lowering the
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rates of duty, has any difference beemr
made between the lower grades and
the higher grades of tobacco, and has
the bigger slab been reduced for the
lower grades?

Shri A. C. Guha: The rates have
been reduced alsp for the lower
grades. But if hon. Members are in-
terested in knowing the exact figures.
I can only refer to the Gazette notifi-
cation. I have not got all the figures
with me now.

Shri Dabhi: I it a fact that several
tobacco merchants of Kaira district
‘have made representations to Gov-
ernment requesting them that the low-
er quality tobacco may be permitted to
be cleared at a lower rate of duty,
and do Government intend to do any-
thing in the matter?

Shri A. C. Guha: We had received
several representations, from the Guj-
erat area as well as other regions of
the country; and in view of those repre-
sentations we very recently reduced
the rates of duty for all grades of to-
bacco.

COLONISA TION OF ANDAMANS

*2008. Shri 8. C. Samanta: Will the
Minister of Home Affairs be pleased
to refer to starred question No. 1621
asked on the 6th April, 1954 and
state:

(a) how the scheme for the develop-
ment and colonjsation of the Anda-
mans worked in 19853;

(b) the number of displaced fami-
lies who were settled during the
period;

(c) the length of new roadg added,
the number of new schools and dis-
pensaries and hospjtals opened and
the number of police and revenue
staff increased during the year; and

(d) the programme of work for the
next year?

The Deputy Minister of Home
Aftairs (Shri Datar): (a) to (d). A
statement giving the required infor-
mation is placed on the Table of the
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House. [See Appendix VIII, annex-
ure No. 66]

Shri 8. C. Samanta; May I know
whether road, connection between
Port Blair and North and South
Andamans will be taken up irr the near
future?

Shri Datar: That will be taken up
when Government have before them
a plan for the eighty miles of pucca
road.

Shri 8. C. Samanta: May 1 know
whether there ig any saw mill estab-
lished in the Ranghat areg for the
refugees settled there?

Shri Datar: My impression is that
it is being established.

Shri Bhagwat Jha Azad: May I
know if the refugees who are being
rehabilitated there are being given
five acres of cleared land; and have
Government received complaints
that they are not being given flve
acreg which is according to the agree-
*ment?

Shri Datar: They are given not
only five acres but in all ten acres;
and there has been no complaint at

all.

Shri Punnoose: What is the machi-
nery to select the families from the
States? Who is doing that work? Are
there various stageg in this? Have
Giovernment come across complaints
that families that have sold out their
whole belongings in the State in the
hope of their being sent to the Anda-
mans are not sent and they are at
bay now?

Shri Datar: There has been a very
properly considered machinery ac-
cording to which 75 per cent, of the
families to be sent are from the re-
fugees and the other 25 per cent. are
from the other parts of India like
Travancore-Cochin and Bombay. In
all these cases we receive recom-
mendations of nominations and the
final choice rests with the Chief
Commissioner.
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NatioNAL INcomB UNIT COMMITTEE

*2011. Shri Morarka: Will the
Minister of Finance be pleased to
state: .

(a) whether the National Income
Unit Committee has been able to make
any use of the data collected by the
National Sample Survey; and

(b) if not, the reasons therefor?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) Does not arise.

Shri Morarka: May I know what
schedule the National Income Unit
Committee have made wuse of; the
Calcutta schedule or the Poona
schedule?

Shri B. R. Bhagat: The National
Survey Report ig based on the Cal-
cutta schedule. The Government have
not accepted the Poona schedule and
so the use made by the National In-
come Unit Committee is that of the
Calcutta schedule.

Shri Morarka: Is it a fact that the
National Sample Survey places the
consumer’s expenditure at Rs. 220
per capita while the National Income
Unit Committee places it at Rs. 265
per capita?

Shri B. ‘R. Bhagat: Yes.

Shri Morarka: May I know how
the difference of Rs. 45 can be ex-
plained?

Shri B. R. Bhagat: Briefly, there
are two broad differences between
these two figures. Firstly, the Nation-
al Sample Survey figure of the
household expenditure refers ouly

. to the rural households, whereas the
National Income {United Committee’s)
figure refers both to the rural and
urban households and it is natural
that the urban household expenditure
is likely to be higher than the rural
household expenditure. Secondly,
there is 'a margin between the na-
tional income and the sum total of
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the personal consumer’s expenditure.
So, these two figures are not com-
parable for any income purposes.

Dr. Suresh Chandra: May I know
whether it is not a fact that the
Poona schedule is more reliable, and
if so, why the Government ig insist-
ing on taking a schedule from Na-
tional Sample Survey?

The Deputy Minister of Finance
(Shri A. C. Guha): Only recently the
Prime Minister made it clear before
the House that the Government had
accepted the figures given by the
Indian Statistical Institute which the
hon. Member has referred to as the
Calcutta schedule. So, it is not a
question as to which flgure is more
acceptable to somebody, but the Go-
vernment have accepted the figures.

Dr. Suresh Chandra: Sir, I asked
a very specific question; whether the
Poona schedule is not more reliable,
and if so, why the Government have
not accepted it? It is not, that the
Government have accepted some
figures.

Shri A. C. Guha: The same ques-
tion was asked by the same hon.
Member before when the Prime Min-
ister intervened to give a reply that
the Government considered the Cal-
cutta schedule to be more reliable
and so they have accepted that sche-
dule.

Mr. Speaker: I am going to the next
question,

Shri Bansal: Sir, today the ques-
tions are much less and with your
permission I want to ask one ques-
tion.

Mr. Speaker: I do not want to set
up a precedent. If I allow more sup-
plementaries because there is time
avajlable, it will mean giving a cue
for Members to go on asking more
supplementary qQuestions.

Shri Bansal: Sir, this is a very im-
portant question.



2241 Oral Answers

Shri Morarka: May I put one more
question, Sir?

Mr. Speaker: Yes.

Shri Morarka: Is it a fact that the
data collected by the National Sample
Survey in their second round
differed from those collected in their
first round for the very same item?

sShri B. R. Bhagat: The data collect-
ed by the National Sample Survey
in their second round have been pub-
lished and of subsequent rounds is
still being processed. Although there
was no specific request from the Na-
tional Income Committee for utilisa-
tion of the data collected in the
first round by that Committee, in
the subsequent rounds that point of
view has been taken into considera-
tion and hence a different design and
methodology has been used for the
collection of data.

EMPLOYEES OF INco%sl-)TAx DEPARTMENT,

#2012. Shri Rup Narain: Will the
Minister of Finance be pleased to
state:

(a) the number of officers, inspec-
tors and other employees in the In-
come-tax Department at present in
UP.,;

(b) the number of Scheduled Caste
employees among them;

(c) whether Income-tax inspectors
have recently been recruited by the
Income-tax Commissioner, Lucknow;
and

(d) it so, the number recruited and
the method of selection?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Out of the
975 employees at present in the In-
come-tax Department in Uttar Pra-
desh, there are 92 officers, 48 Inspec-
tors and 513 clerks. The balance con-
stitutes Class IV staff.

(b) The number of scheduled castes
employees excluding Class IV staff is
1 Officer, 5 Inspectors and 18 Clerks.
Information about Class IV stafl is
being collected and will be laid on
the table of the House.
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(¢) Yes, Sir.

(d) The number of Inspectors rec-
ruited recently is six of whom 5 be-
long to the Scheduled Castes. Selec-
tion was made by an ad hoc Com-
mittee consisting of the Commissioner
of Income-tax, Lucknow and two
Assistant Commisslioners of Income-
tax, frcm among candidates who—

(i) in the case of vacancies re-
served for members of the Sche-
duled Castes and scheduled
tribes, responded to an adver-
tisement in the local paper or
were recommended either by cer-
tain recognised Institutions re-
presenting fthe Scheduled Castes
and Scheduled Tribeg or by the
Regional Director of Resettle-
ment and Employment, Lucknow;
and

(ii) in the case of unreserved
vacancies, were sponsored by the
Employment Exchange.

sff w7 ATCY ¢ AT |/ AT a6

 fis ot aiw gdwes 4 v # fo
mEFAydaarfaisa & fog
s frmr om w@r g 7

Sari M. C. Sl;ah: I have not follow-
ed the question.

Mr. Speaker: Out of the five peo-
ple selected—the hon. Member will
correct me if I misinterpret him—
there is some information with him
which says that three are likely to
be reverted. Have I understood him
correctly?

Shri M. C. Shah: Out of the six
vacancies five people from the Sche-
duled Caste have already been accep-
ted.

Mr. Speaker: Will the hon. Mem-
ber repeat his question. '

oft W Arerqw @ AT § I awar
g gl &
fr qtw dygee rgE & fod Foasd
i, 37 ford do=iw & 0 qiw
vowd fod M ¢, ITWE gO W
fead wed ot fawre feqrom wr 47
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shri M. C. Shah: No, Sir.

st 7 AOW@W JE T AORA
gat a1 ag fae oA TRAT
% wfd gam ar ar fe atgx & W
ifedz i@ § 7

Shri M. C. S8hah: As I said, from
the applicants who responded to an
advertisement in the local paper and
some who were recommended either
by certain recognised institutions re-
presenting the Scheduled Castes and
Scheduled Tribes, or by the Regional
Director of Resettlement and Employ-
ment, this ad hoc Committee select-
ed these five candidates.

oft w9 Aren AR WY A
farh v aark wk § ora v sfead
yamf wE g1 T F I wwar
fr ¥ fawmr § RS wW R W
g /

Shri M. C. Shah: What was the
last line?

Mr. Speaker: Why is the number
of inspectors so much less?

Shri M. C. Shah: That I have al-
ready given. The number was less
for the last few years and, therefore,
in order to make up the required
quota this time, out of the six vacan-
cies, five inspectors were taken. The
number wag less and, therefore, 16-
2/3 per cent., of the vacancles allowed
for direct recruits is reserved for
members of the Scheduled Castes
and 5 per cent. of the vacancies for
members of Scheduled Tribes. Pfs
that proportion was not there, this
time out of six vacancies, five were

taken.

Shri Velayudhan: In answer to
part (d), may 1 know, out of this
number how many are gazetted posts
for Scheduled Castes?
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Shri M. C. Shah: These are posts
of inspectors and they are not gazet-
ted officers.

INCOME-TAX APPELLATE TRIBUNAL

*2013. Shri K. C. Sodhia: Will the
Minister of Law be pleased to state:

(a) the total number of Benches of
the Inecome-tax Appellate Tribunal
working at present and which of them
are not permanent bodies;

(b) the total number of cases decid-
ed by them during 1953-54;

(c) the average time taken for a
case; and

(d) which are the authorities
against whom appeals are taken?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) The
Income-tax Appellate Tribunal con-
sists of eight Benches, two at Bom-
bay, two at Madras and one each at
Calcutta, Delhi, Allahabad and Patna
respectively. Six Benches are on a
permanent footing and the remain-
ing two, viz., the Patna Bench and
the additional Madras Bench are
temporary.

(b) The total number of cases decid-
ed by all these Benches during 1953-
54 was 10,162,

(¢) Precise infarmation is not
available. I understand that due to
heavy work the Bombay Benches nor-
mally dispose of appeals within 10
or 12 months of Institution *and the
time taken in other places is normal-
ly less.

(d) Appeals are taken to the Tri-
bunal against the orders of the Com-
missioners of Income-tax, the Appel-
late Assistant Commissioners of In-
come-tax and the Excess Profit Tax
Officers.

Shri K. C. Sodhaia: Of how many
Members does each tribunal consist?

Shri Biswas: Each Bench consists
of two Members
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Shri K. C. Sodhia: Are there any
differences in judgment between the
two members in any of the cases....

Mr. Speaker: Order, order. I think
it is too wide a question to ask. Any
other gquestions?

Shri Raghuramaish: May I know
whether there is any proposal to
shift one of the Benches now located
in Madras?

Shri Biswas: There is no proposal
to shift any of the Benches in Mad-
ras particularly. The whole question
of redistribution of all the eight Ben-
ches is under consideration.

Shri K. C. Sodhia: What is the
way in which appointments are made
to these tribunals?

Shri Biswas: All I would say is
that one Member is a judicial Mem-
ber and the other ig an accountant
member. They are selected in the
normal way.

Shri K. C. Sodhia: On the recom-
mendation of the UP.S.C. or by the
Ministry itself?

Shri Biswas: I suppose the selec-
tion is finally made by the Public
Service Commission. I am speaking
subject to correction.

qWo QRo QRo “amyeitfear’
*30qy st vgaw fag : W
wn oSN ag a@ W Fenda e

(%) %1 qg &= ¢ f5 W, fda
¥ q¥o Qo THo “Argofifean” fama
TR aR W

(@) afxg, @ sud fad e
&1 fadt dvag ¥ @ ; A

(7) I &1 AT w@ fead
feelt @1 & 7

The Minister of Defence Organisa-
tion (Shri Mabavir Tyagi): (a) Yes.
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(b) Rs, 40 lakhs,
(c) 15 years.

ot v fog g Ay ammr
wTEa & v ag Ry e o w2 dare gan
qr ?

ot &t ;g A (Yo F @y
9gS F9T AT |

Shri Joachim Alva: What is the pro-
cedure for buying our ships? Do we
ask the British Admiralty or the
British shipping-yards? In the Brit-
ish Nava] Estimates, the names of
the ship-yards are given from where
they buy their ships. Why is it that
we have reversed the procedure and
go direct to the British Admiralty
whilst in the case of buying houses
abroad, we go to dud contractors
whose capital is £ one and thus do
not proceed on Government-toGov-
ernment level?

Shri Tyagi: The question is long-
ish. I might inform the hon. Member
that this ship had been purchased
directly from the Royal Navy. Since
it was the property of the Royal
Navy, Government had to approach
the Government for the purchase.

Shri Kasliwal: May I know whe-
ther this ship is being refitted now
in the British ship-yards and if so,
what will be the price?

Shri Tyagi: It will be refitted with
the latest weapons and other require-
ments and the approximate cost which
has been given to us would be of the
tune of about Rs. 80 lakhs.

Shri M. §. Gurupadaswamy: May
1 know whether the Government
think that the purchase of cruisers
is absolutely necessary for the de-
fence of the country and whether it
is not possible to rely upon destroy-
ers, ete.?

Shri Tyagl: It has not been possi-

ble. The ship market is very tight
and ships are not available every-

where.
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Shri Sadhan Gupta: May I know
what is the price of a new cruiser if
that is to be purchased?

Shri Tyagi: With all fittings and
everything, perhaps it will be near
about Rs. 3 crores.

Shri Raghunath Singh: One ques-
tion, Sir.

Mr. Speaker: Next question.
“’vancr. CONDITIONS OF ARMY OFFICERS

¢2016.- Sardar Hukam Singh: (a)
Will the Minister of Defence be pleas-
ed to state whether the conditiong of,
service for officers selected for the
Special List of Quartermasters, Techni-
cal Officers and Record Officers in the
army have been finalised?

(b) How do these conditiong and
terms of service, including pay and
allowances, pensions and promotions
compare with those of such officers
for general duty?

The Minister of Defence Organisa-
tion (Suri Tyagi): (a) Yes.

(b) A statement is laid on the
Table of the House. [See Appendix
VIII, annexure No. 67].

Sardar Hukam Singh: Would there
be any difference in the training of
these special officers and those that
are in the regular Army?

Shri Tyagi: Yes, Sir. There is a
slight difference somewhere in some
grades, Generally, the rules are on{
the same lineg and there is not much
of a difference.

Sardar Hukam Singh: When the
training is the same and also the
qualifications, what are the grounds
for differentiating between them in
regard to conditions of service and
remuneration that they would draw?

Shri Tyagi: The duties are differ-
ent; the functions are quite _different.
One category of officers has to work
ns executive officers in the fleld, ete.
having control of units, while the
other officers of the category involved
in this question do mostly technical
work.

-
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Sardar Hukam Singh: Is the special
list being drawn out of the old per-
sonnel already serving in this depart-
ment cr is the list open and recruitment
will be made?

Shri Tyagi: On the basis of the ex-
perience gained by the officers in the
different branches.

Sardar A. S, Saigal: May I know
for how many years these officers
who are selected for the special lists
are kept temporary and after how
many years they are confirmed?

Shri Tyagi: It is very difficult for
me to answer; for all the officers, 1
cannot give one definite reply. It will
differ according to the category of
officers.

ProbucTIiON OF GOLD

*2017. Shri S. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
what is the comparative annual pro-
duction of gold in India from 1947 to
1953, year-wise?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D, Malaviya): A statement giving
the information required is laid on
the Table of the House. [See Appen-
dix VIII, annexure No. 68).

Shri S. C. Samanta: May I know
whether Government is proposing to
utilise the local people in order to
minimise the cost of production of
gold??

Shri K. D. Malaviya: Cost of pro-
duction of gold depends on many
more important factors than the utili-
sation of local people. But, it is a fact
that generally, with regard to the
survey programme of natural resour-
ces, Government are considering a
scheme which will probably include
many more people who are not quali-
fled technically to be employed in the
gold mines.

Shrt S. C. Samanta: From the state-
ment I find that in the last two years,
in comparison, production has fallen.
What is the reason?
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Shri K. D. Malaviya: Production
has unfortunately been falling in the
last so many years and the reasons
stated for this fall are greater depths
to which now mining has gone especi-
ally in the Kolar mine zone, low pro-
ductivity of labour and consequent in-
crease in the cost of production.

Shri 8. C. Samanta: May I know
whether any fresh gold-surveying
work has recently been taken up by
the Government?

Shri K. D. Malaviya: Yes, Sir. In
many places, new finds of gold have
been discovered. But, exploitation of
gold depends on many other factors.
besides the finding of gold. There
are also some workable mines in
Bihar, Manbhum, where gold can be
worked economically. It is for the
State Government to take initial
steps in these matters.

“wit ool o v : F g ag o
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& sonar afei & a1 § G ogar
F@T & dfeq 3¢ g2 wrifas @
Aft AT | greTw AR 9T ag qOA
. g §, dmfasi g3 A Formrenfore
feurddz §, fo a1 7 g garr @AT
g g g  ar, AT Ag OF 7
Wt sarer wgr &Y omar § o
AMENITIES FOR SECRETARIAT STAFF '

*2020. Sardar Hukam Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the amount that was spent out
of Rs. 45,600 placed at the disposal of

108 PSD.
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the Home Ministry for providing
amenities to the Secretariat Stafl dur-
ing 1953-54; and

(b) what special amenitics wevre.
provided during thjs year?

The Deputy Minister of Home
Affairs (Shri Datar): (a) A sum of
Rs. 42,750/~ and not Rs. 45,600/- was
made available for the provision of
amenities to the Secretariat Staff dur-
ing 1953-54. This amount was distri-
buted to the various Ministries to sup-
plement the amount collected by
them from their staff for this purpose.

(b) In addition to the usual ameni-
ties in the form of games and sports
etc. steps are also being taken to set -
up two reading rooms—one in the
North Block and one near the South
Block. Arrangements will be made to
pravide in these reading rooms maga-
zines, books etc. and also facilities for
indoor games like Table Tennis, which
cannot be easily provided by the local
clubs.

Sardar Hukam Singh: May I know
if the Home Ministry cared to find out
from the Ministries what portion of
the amount placed at their disposal
has really been spent during the year
that has run out?

Shri Datar: We are concerned with
the various grants that we made to
the Ministries, and the total amount
is Rs. 42,000 and odd to the different
Min{stries.

Sardar Hukam Singh: May I know
whether running of the canteens also
is met out of the funds provided by
the Government, or that is a different
affair altogether?

Shri Datar: So far as running of
canteens is concerned, it is an entire-
ly different subject. And for that
Government have granted an initial
loan of Rs. 5,000. It has nothing to do
with this.

Shri Thimmalah: May I know whe-
ther any concession in regard te the
tuition fees is given to the sons of
the lower staff of the Government?
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Shri Datar: There is no question of
concession., A very small subscription,
between Rs. 3 to Rs. 12, is collected
from every member, and this amount
is given by way of addition,

Sardar Hukam Singh: May I know
whether any Secretariat staff besides
the Secretaries—the lower staff—is
also consulted from time to time in
any meetings or otherwise, to get
their point of view.

Shri Datar: We have got a Central
committee in this respect called the
Secretariat Staff Welfare and Ameni-
ties Committee which has representa-
tives of the various Ministries and
- offices, including attached offices.
and through them the whole thing
has been organised.

Shri Damodara Menon: It was
stated that this amount is supplement-
ed by staff contribution. May I know
the total amount contributed by the
staff?

Shri Datar: I-have not got the ex-

act amount. It is about the same
amount.

GOLD PURCHASE

*2021. Shri 8. C. Samanta: Will the
Minister of Finance be pleased to
state the amount of gold purchased
from abroad, it any, in the years 1847
to 19532

The Parliamentary Secretary to the
Minister of Finance (Shri B. -R.
Bhagat): No gold has been purchas-
ed from abroad during the period
either by Government or by the Re-
serve Bank of India.

st gHo ®Wro wR: T { wiw
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Sardar A. 8. Saigal: I would re-
quest you to take up Question No.
2019.

Mr. Speaker: Has he got the au-
thority from the hon. Member?

Sardar A. 8. Saigal: No, Sir.

Mr. Speaker: The Question List is
over.

WRITTEN ANSWERS TO
QUESTIONS

DAMAGE TO DAKOTA AT KHERIA

*2009. Shri Mumjswamy: Will the
Minister of Defence be pleased to
state:

(a) whether it 18 a fact that a Da-
kota was slightly burnt and damaged
while landing at Agra airfleld near
Kheria during the 1st week of March,
1954;

(b) if so, the causes of the accident;
() the loss to Government: and

(d) whether any of the occupants
sustained injuries?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Yes, Sir.

(b) & (c). The proceedings of the
Court of Inquiry convened to enquire
into and report on the causes of the
accident and the loss involved have
not yet been finalised.

(d) No, Sir. Both the instructor
and the pupil pilot escaped unhurt.
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(@) &7 {843 & w7 a% i
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The Deputy Minister of Natural
Resources and Scientific Research

(Shri K. D. Malavaya): (a) and (b).
A statement is daid on the Table of
the House. [See Appendix VIII,
annexure No. 69].

GRANTS TO SOCIAL WELFARB INSTI~
TUTIONS IN BIHAR
*2014. Th. Jugal Kishore Sinha: Will
the Minister of Education be pleased
to state the grants made to the various
Social Welfare Institutions of Bihar by
the Central Social Welfare Board?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): A statement
is placed on the Table of the House.
[See Appendix VIII, annexure No.
70].

A1L-INDIA WRITERS' CONFERENCE

*2018. Shri Muniswamy: Will the

Minister of Education be pleased to
state:

(a) whether Government have given
any assistance to the Third All-India
Writers' Conference held at the Anna-
malai University; and

(b) whether any representatives of
Government participated in this Con-
ference?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes, Sir.
A grant of Rs. 2500/- has been sanc-
tioneq to the P. E.N., Bombay to meet
the expenses in connection with the
Conference.

(b) No.
wfwar fafear
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The Deputy Minister of Natural

Resources and Scientific Research
(Shri K, D. Malaviya): (a) No. sir.

(b) There was no other organisa-
tion in Delhi which had as much
experience of work and achievement
in the fleld of Children’s literature as
the Jamia Millia which has been
working in the fleld of Social Edu-
cation and Children’s literature for
over 30 years. Moreover, this work
could be entrusted only to an organi-
sation which had the requisite edu-
cational experience and background.
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Tae Deputy Minister of Home
Affairs (Shri Datar): (a) It is not
possible to assign a precise meaning
to the words “stipulated term”. Even
when the tenure system operated it
was more as a matter of general
policy than of meticulous observance
of any prescribed rules. Before the
last War when officers were plenti-
ful and the Centre’s demands less
pressing, many. posts of and above

" the rank of Under Secretary in the
Government of India were filled by
officers taken on deputation from the
provinceg cn what wasknownas the
“tenure system'. The periods of tenure
itself changed from time to time.
Those prevailing just before the war
were as follows:—

5 years with option to
Central Government to
extend for another g

Secretary

years,
Joint Secretary ... § years
Deputy Secretary 4 years
Under Secretary ... ...3 years

Even in those days it was never clear-
ly decided whether an officer trans-
ferred from one post under the Cen-
tral Government to another should
be regarded as commencing a fresh
tenure in the latter post. Actual prac-
tice varied in individual cases.

At that time g special cadre kmown
as the Finance & Commerce Pool
Cadre was also created with a view
to provide for a more continuous and
specialised training and experience
needed for officers dealing with the
activitieg of the Finance & Commerce
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Ministries. This Pool consisted of offi-
cers borrowed from the Indjan Clvil
Service Cadres of the provinces and
also other officers taken from the
Central Services. Officers so borrow-
ed and appointed to the Pool were
intended to remain more or less per-
manently in service at the Centré
and the tenure sysjery was not appli-
cable to their casepy«

A breakdown in the tenure system
had already commenced in 1908 be-
cause the Centre’s demands had in-
creased beyond the permissible pro-
portion. War and postwar conditions
further aggravated this factor. With
the departure of European and Mus-
lim Indian Civil Service officers
after the transfer of power, the man-
power situaticn deteriorated very
seriously with the result that the ten-
ure system with regard to Indian
Civil Service/Indian Administrative
Service officers had to be temporari-
ly suspended. Steps are now being
taken to restore the system as far as
practicable.

After independence it was neces-
sary to create an Indian Foreign Ser-
vice for manning India’s Diplomatic
Missions abroad and related postsin
the External Affairs Ministry. For
this purpose many officers were se-
lected from the State cadres of the
Indian Civil Service and have been in
continuous employment in posts in
the Foreign Service. Most of them
will eventually be permanently second-
ed to the Foreign Service and there
should ordinarily be no question of
their being returned fo the State
cadres.

A statement showing the names of
Indian Civil Service/Indian Admin-
istrative Service officers taken from
ihe States ‘'who are now serving in
the Governmeni of India, together
with particulars of the posts held by
them from time to time and the
periods of their appoihtments, is being
prepared and will be 1laid on the
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table of the House as soon as possi-
ble.

(b) and (c). Despite the official
suspension of the tenure system, the
exchange of officerg between the
States and the Centre has continued
as far as circumstances have permit-
ted. The following statement gives
the number of i..dian Civil Service/
Indian Administrative Service offi-
cers brought to the Centre during the
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last few yearg and these returned to
the State Cadres:—

Officers brought Officers returned
to the Centre. to the States,

1948 19 9

1949 18 1

1650 1I 7

1951 11 o

1952 27 13

1953 27 14

108 PSD.
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OFFICIAL REPORT

5471
HOUSE OF THE PEOPLE
Friday, 23rd April, 1954

The House met at a Quarter Past Eight
of the Clock.

[MR. Speaker in the Chair.]

QUESTIONS AND ANSWERS

(See Part I)

8-46 a.m.
BUSINESS OF THE HOUSE

Mr. Speaker: Order, order. I migh*
just remind the hon. Members that
though, in their view, they arve trying
to whisper or speak in low tones, the
sound equipment in the House is very
keen on reporting everything that iz
being said. Just as I am {rying to
hear hon. Members who are address-
ing the Chair, I could distinctly hear
all their talk and 1t disturbs me in
following what the hon. Members are
saying. I would, therefore, rtequest
the hon. Members to be vareful not to
talk at all. If they at all want to talk,
the lobby is the proper place where
they can go and discuss matters.
Let there be absolute siience in the
House. I have (o inform the House
that the Business Advisory Committee
met yesterday for allocation of time
to five additional Bills which
Government intend to bring forward
before the House during the remain-
der of the current session and for the
transaction of other business.

112 P.S.D.
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The Committee agreed to the
following allotment of time {o the
various Bills:- .

Name of Bill Time allotted.
1, Himachal Pradesh and

Bliaspu.r (New State)

Bill

. Shillong Rifle Range and
Umlong Cantonment
Assimilation of Laws
Bill

. Rubber (Production and
Marketmg) Amendm:m
Bill .

. Coffee Market Expan-
sion (Amendment) Bill .

. Prevention of Disqualifi-
cation (Parliament and
Part C States Legis-
latures) Amendmmt
Bill

2 hours.

I hour

2 hours,

2 hours.

2 hours.

I think Nos. 3 and 4, Rubber (Pro-
duction and Marketing) Amendment
Bill and Coffee Market ZExpansion
(Amendment) Bill are going to the
Select Committee.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Yes.

Mr. Speaker: So that, the hon.

Members of the House may appreciate
the reasons for the allotment of time.

The Committee also recommended
that two hours should be allotted for
discussion on peaceful uses of Atomic
Energy proposed to be raised by Shri
Meghnad Saha.

In order to find time for the above-
mentioned business and for any other
important discussion for short dura-
tion, the Committee recommeded
that sittings of the House should
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be fixed on Tuesday the 18th,
Wednesday the 19th, Thursday the
20th, and Friday the 21st May, 1954.

The Committee had originally stated
that the House should sit on Monday
the 17th May, but on a later check-up
it was found that Monday is a closed
holiday. That is why the dates are
advanced by one day.

There will be no question hour on
these days and no Private Members’
business on Friday the 21st May, 1954

I take it that the House is agreeable
to these recommendations.

Hon. Members: Yes.

Shri Raghavachari (Penukonda):
May I submit that last time you were
pleased to state that the present
session will close on -the 15th May,
and that there will be no extension.
If the session is extended in spite of
such assurances, our programmes will
be upset.

Mr. Speaker: 1 quite agree with the
hon. Member, and I am very parti-
cular that our programmes should be
definite, but all the same there are
exigencies and exigencies, and
Government find that some Bills
have to be put through at an early
date. If that is so, I do not think the
House will deny the Government the
facility of having legislation which
they consider to be urgent and has to
be put through.

The hon. Member will see that in
this are included certain important
legislations such as Himachal Pradesh
and Bilaspur (New State) Bill and
Prevention of Disqualification (Parlia-
ment and Part C States Legislatures)
Amendment Bill. So far as the Pre-
vention of Disqualification Bill is
concerned, I understand, unless the
date is advanced—there is nothing
controversial about it—about 80 Mem-
bers of Parliament will be affected by
that. So, it has to be advanced. My
point is that the Business Advisory
Committee, which represents all
shades of opinion in this House, fully
took into consideration the difficulties
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of Members, and the awkwardness ot
having to change their engagements
after they have been fixed. It is only
because they felt that these Bills have
to be put through that they came to
this decision. This is the considered
decision of the Business Advisory
Committee, I cannot argue all these
points in the House.

Shri Raghavachari: May I suomit
that the Minister for Parliamentary
Affairs was consulted and the Busi-
ness Advisory Committee met only a
few days ago, and all these impor-
tent Bills should--—-have been before
the House. Immediately within a
week a further change is made.

Mr. Speaker: There, too, I agree,
and I believe the hon. Minister for
Parliamentary  Affairs also agrees,
but, after all, these are all human
affairs, and no discussion is necessary
now on this question.

=it st om (et Jtagegd-
e s afeq sfaat): w=ae w @7y,
A AN § HIS TF TR
FRAT ARATE L

Mr. Speaker: Order., order. No
questions now. This is the Business
Advisory Committee’s decision which
I am announcing. The House has ex-
pressed its approval of it.

This report shall be published 1n
the Bulletin and shall constitute the
order of the House in regard to tie
allocation of time in regard to these
Bills and other items of business.

There is one othe: thing which I
might mention to the House as to why
the Business Advisory Committee
have thought it proper to extend the
period by two days more. The House
knows...

Sardar A. S. Saigal (Bilaspur): By
four days.

Mr. Speaker: By two days more
than what was considered necessary
for the passing of the Bills which are
mentioned here. If the hon. Members
follow quietly without any flutter
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about it, they will be able to follow
more clearly. Now, ordinarily we
should have finished it on the 19th
May, but we thought that we should
have two more days because the
House knows that the hon. Prime
Minister is going to Colombo for a
very important conference. It is very
likely that not only he may like to say
but the House itself may like to know
from him as to what happened at that
Conference. If the hon. Leader of the
House agrees and if he considers it
necessary we may have some time even
for a discussion on it. It is from that
point of view that the Business Advisory
Committee thought it necessary to
extend it by a further period of two
days and that is the situation which
arose later, as Mr. Raghavachari will
appreciate.

Now, the hon. Minister for Parlia-
mentary Affairs will make a statement
as regards the priority of Government
Bills.

ORDER OF GOVERNMENT BILLS
The Minister of Parliamentary Af-
fairs (Shri Staya Narayan Sinha): Sir,
on the 17th April, I promised to inform
the House about the order of Govern-
ment’s legislative business for the
remainder of the present Session. The
following will be the order of Bills:
1. Minimum Wages (Amendment)
Bill—it will be taken up to-
day,
2. The Voluntary Surrender of Sala-

ries (Exemption from Taxa-
tion Amendment) Bill,

3. The Delivery of Books (Public
Libraries) Bill,

4. The High Court Judges (Condi-
tions of Service) Bill,

5. Lushai Hills District (Change of
Name) Bill,

8. Absorbed Areas (Laws) Bill,
7. Drugs and Magic Remedies (Ob-

jectionable Advertisements)
Bill,
8. The State Acquisition of lLands

for Union Purposes
tion) Bill,

(Valida- .

9. Indian Railways (Second Amend-
ment) Bill,

10. Factories (Amendment) Bill, )
11. The Companies Bill,

12. The Code of Criminal Procedure
(Amendment) Bill,

13. T.A. and D.A. of M. Ps. Bill,

14. The Prevention of Disqualifica-
tion .(Parliament and Part C
States Legislatures) Amend-
ment Bill,

15. The Hindu Marriage and Divorce
Bill (for concurrence of
the House of the people for
Joint Commmittee),

16. The Special Marriage Bill,

17. The Himachal Pradesh and Bilas-
pur (New State) Bill, 1954,

18. The Shillong (Rifle Range and
Umlong) Cantonment Assimila-
tion of Laws Bill, 1954,

19. The Rubber (Production and
Marketing) Amendment Bill,
and

29. The Coffee Market Expansion
(Amendment) Bill.

The last two Bills are going to be
referred to Select Committee.

Mr. Speaker: I think there are cer-
tain other Bills also which are going
to be referred to the Select Committee.

Shri Satya Narayap Sinha: The Com-
panies Bill and the Code of Criminal
Procedure Bill are going to be refer-
red to the Select Committee. Of
course, I have already said about the
Hindu Marriage and Divorce Bill.

it srorePe wr (Ao iTgRgE A
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Mr. Speaker: The hon, Member will
have consultations with the hon. Minis-
ter and if the Minister is agreeable
and if the House is also agreeable, I
have no objection to prolong the sittings
of the House for any length of time.
It is for the hon. Members to consider
whether they will sit after the 21st
May, as I find the House is already
restive and is protesting that we have
extended the sittings by about 6 days
more.

MINIMUM WAGES (AMENDMENT)
BILL.—Contd.

9-A.M.

Mr. Speaker:, We will now proceed
with the further consideration of the
following motion moved by Shri V. V.
Giri on the 13th March, 1954, namely:—

“That the Bill, as amended, be
passed.”

I might say that the time allotted to
this Bill is two hours out of which 18
minutes have been taken up before.

Shri Tushar Chatterjea (Serampore):
Mr. Speaker, Sir, some time back I
heard the Labcur Minister saying
something about the Minimum Wages
Act in the Central Advisory Board
for fixation of minimum wages, and
what the Labour Minister said there
goes to show that the Government
has, of late, become a bit serious about
this Minimum Wages Bill,

Mr. Speaker: Order, order.

. Shri Tushar Chatterjea: The Labour
Minister assured us that the Govern-
ment will try tofix adequate minimum
wages and also a sort of regional or
State minimum will be fixed. This
was assuring, no doubt, but the point
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is, so far as this Bill goes, we do not
see any seriousness in the attitude of
the Government. Had the Govern-
ment in their mind such things as
fixation of minimum  wages and
some sort of regionai or
State minimum, then, certainly,
they would have proposed a new
sort of Bill in which such things
would have been jincorporated. But,
so far as this Bill goes, we do not
find any serious attitude of the
Government,

I say this, firstly, because, for a
long time this Bill is pending in the
House. From the Government side it
is argued that it is due to the over-
crowding of business here that this
Bill could not be put through. But,
had Government been serious about
guaranteeing minimum wages to the
workers then they could have arranged
for the promulgation of an Ordinance
just as they did in the case of com-
pensation for lay-off etc. But this
has not been done and the fixing of
the minimum wage of the workers has
been made to depend on the prolonged
procedure of the House.

Secondly what do we find in this
Bili? Extension of the time-limit has
been granted. Altogther, I have
calculated four years have elapsed
from the original time-limit fixed. This
means that the workers have been:
made to suffer material loss for these
four years, when the workers have
been legitimately demanding the
fixation of minimum wages and the
spokesmen of the Government of
India very very -categorically say
that in Indig the workers are not yet
given adequate minimum wages.
This extension after exiension of the
time for fixing the minimum wages:
means that the Government is not at
all serious about thig vital labour
demand.

The argument that is advanced in
the Statement of Objects and Reasons:
is also not convincing. One argument:
is that some more time should be
given for the Part B States for making
complete arrangements to implement
the Minimum Wages Act. Already
three years have passed. Are we to
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believe that three years are nct
enough for the States for making
complete arrangemenis? For Part A
States. some argument has been
advanced that there are some legal
difficulties and this Bill has to be
brought about. We are not res-
ponsible for these legal difficulties
It is the business of the States to
implement the Bill timely and for
the fault of the Governments the
workers cannot be held responsible.
1In other words, the workers cannot be
asked to suffer material loss. We do
not want to oppose the Bill, rather
we want a quick passage of the Bill.
In view of the circumstances and
the experience we have got, even
now we cannot rest assured, when a
final time-limit has been fixed, that the
State Governments would adequately
implement the provisiong of this Act
in time.

We have every reason to suspect
that there may be still negligence on
the part of State Governments, and
so we must demand a safeguard.
Supposing a particular State Govern-
ment does not fix the minimum wage
rate in time for a particular section of
employees, then there must be some
sort of a safeguard by which the
workers can get their demand of a
minimum  wage fixed. Therefore, I
would suggest to Government that,
whatever the Bill provides for. Gov-
ernment must take up the attitude
that in case a State Government fails
tp implement it, in time, then some
machinery should be evolved by which
workers can have the right to refer the
matter to a tribunal, which shall have
the right to determine the minimum
wage rate and that rate must be bind-
ing on the employers.

The Bill does not make any effective
provision for the fixaticn of the mini-
mum wage rate itself. In the Bill
provision has been made that it is the
businass of the State Govemmgx_l_t_swto
consider what should be the upper
limit of wrages. As far as our ex-
perience goes, State Governments do
not always consider the pros and cons
in full and they do not take into
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consideration the actual labour condi-
tions. Many State Governments are
led to fix the minimum rate in such
a manner that it does not serve the
interests of the workers. As the
Labour Minister said in the Central
Advisory Board, if Government is
really serious about the fixation of
adequate minimum wages, then some
limit should be fixed in the Bill itself,
but the Bill falls short of the necessity
in this respect.

Then there is 3 provision in the
Bill for excluding a part of the States
so far as agricultural labourers are
concerned. We do not understand
how instead of making a provision
for the whole of the State for agri-
cultural labourers, a part of the State
can be made the basis for fixation of
the minimum rate of wages, I can
cite an example. In West Bengal as
far as the paper report goes, the
minimum rate for agricultural
workers has been fixed only in the
districts of Darjeeling and Jalpaiguri
and that too in some parts. We
understand by this that in other parts
cf West Bengal, all the agricultural
labourers get adequate minimum
wages. It is actually nothing of that
kind, The Labour Minister himself
was once reporting here that the
condition of the agricultural labourers
is very precarious and that those
labourers generally remain unemployed
for 100 days in a year. He also quoted
that the average daily income of an
agricultural labourer is Rs. 1-4-0 and
that is for the whole family. If this
is the finding of the Agricultural
Labcur Enquiry Committee, then
certainly it demands that the minimum
rate of wages should be fixed not only
for a part of the State for agricultural
labourers, but for the whole of the
State, but nothing of the kind ‘ has
been provided for in the Bill,

The Bill does not make any provi-
sion for determining the principles on
which the fixation should be wmade
and that has been entirely left to the
State Governments. Of course, there
js one provision by which a tripartite
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board is appointed, but that board
is not a compulsory affair. The State
can do the fixation and in some cases
the tripartite board also can do it and
this means that in the mind of the
Government, there is no fixed opinion
as to the principles on which the mini-
mum wage should be fixed, The
Labour Minister is reported .to have
said in the Central Advisory Board
that the Fair Wages Committee’s
recommendations would be followed
and a proper fixation would be made.
We cannot rely on those words only.
There must have been something
definite and categorical in the Bill
itself. Otherwise, how can you just
depend upon occasional promises and
assurances of the Labour Minister?
In that respect also, the Bill falls
short of the necessity.

Another very important thing is
that even where the minimum rates
have been fixed—of course, I do not
know the details of the rates—it has
been reported that there are some
cases where it is fixed at a level even
lower than the existing level. I have
got only a very few instances and I do
not know the details in respect of the
whole country in this matter. The
Government has not yet come forward
with a detailed report from which we
can know actually what sort of minimum
rates have been fixed in the different
employments, Why should there be
this secrecy on the part of Government?
Why should Government not come
forward with a detailed report so that
we may know whether the fixation of
the rate has been properly made or
whether it is made as a matter of
formality only and the adequacy is
not there. It is very necessary that
a detailed report should be forwarded.
Otherwise, we cannot remove the
suspicion from our minds. The Labour
Minister definitely said in the Central
Advisory Board that the object of the
Mimimum Wages Act is not to endorse
existing rates, but fix adequate wages.
We want to know what the guarantee
is that these words or promises will
be implemented in practice. Nothing
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c¢f the kind has been provided in fhe
Bill.

About the Fair Wages Committee’s
recommendations, for a long time
from the workers’ said, demands have
been made that those recommendations.
should be implemented. The Fair
Wages Committee have recommended
that the fixation of the minimum
wage should not be taken as the
minimum subsistence wage. It
should be something higher than the
minimum subsistence wage and should
take into consideration not onfy the
living conditions of the workers but
also their efficiency and their improved
standard of life. The Fair Wages Com-
mittee has recommended that in fixing
the minimum wage, the question of the
capacity c¢f the employers to pay
should not come at all. We know in
several cases the employers make the
plea that they have not the capaecity
to pay the rate that may be fixed.
The recommendaticn of the Committee
is that the question of the employers”
capacity must not come in when
fixaton is being made, and that Com-
mittee submitted its report as far back
as 1949. 1 do not know whether
Government has done anything on it
up till now. We want that when the
Bill is going tc get passed, these
defects must be corrected and remedied..

Lastly, I come to the extension of
the Minimum Wages Act. As far ag I
have read the newspaper report, even
the Central Advisory Board has sug-
gested that povision should be made
for extension to other employments.
This Bill does not provide anything of
the kind. We do not understand why the
Labour Minister, sitting on the Central
Advisory Board, says one thing and
the Bill falls short of what the Central
Advisory Board has suggested and
what the Labour Minister himself is
committed to. We want that the ex-
tension of the Minimum Wages Act
should be made to other industries as
well and this should have been referred
to by Government in the Bill itself.

There is another very important
loophole or defect in the Bill. There
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is one provision that in such employ-
ments in which less than 1,000 work-
ers work in a whole State that parti-
cular employment should not come
under the purview of this Bill. The
point is this. It may be that, gene-
rally speaking, there is no such em-
ployment where in the whole of a
State there are less than 1,000 work-
ers; it may be the case at the pre-
sent moment. But supposing some-
where in a particular State, there is
found an employment in which less
than 1,000 workers work, then what
wrong or what fault those parti-
cular workers have done for which
they are to be deprived of these
minimum wages. We do not under-
gtand. It may be the case of 500
workers; it may be the case of 900
workers. Those poor workers have
not done any thing wrong because
they are less in number. Why then
should they be deprived of this bene-
fit? We cannot understand the logic
of this thing. Therefore, our final
demand is this. This Bill falls far
short of the demand of not only the
workers, it also falls far short of the
suggestions of the Labour Minister
himself and the Central Advisory
Board of the Minimum Wages. They
have understood or experienced or
realised that at the present moment
there is a hig gap between this Bill
and the pronouncements of the La-
bour Minister. We therefore hope
and urge upon the Government that
all these difficulties must be looked
into; the defects must be corrected
and the Bill should be modified in
such a way that all the demands of
the workers are fulfilled.

Shri Ramachandra Reddi (Nel-
lore): I have a few observations to
make on the Bill under -considera-
tion. I am second to none in the
matter of appreciation of the provi-
sion of better amenities to labour.
But our normal enthusiasm to sup-
port labour should not out-run the
Practical difficulties that we have to
encounter. In several States, I know,
minimum wages have been fixed and
they are now being adopted but we
have not been given any opportunity
to know to what extent the minimum
Wages that have been fixed there are
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being adopted and to what extent
they are favourably reacting upon
both labour and capital there and to
what extent Government have been
able to appreciate the exact position
that is happening there.

T know in Madras and Andhra
States in several sectors of industrial
activity minimum wages have been
fixed but we have not yet known
either from the States or from the
Centre whether the minimum wages
have been satisfactory; whether there
has been any bad reaction after the
minimum wages have been fixed ana
worked and .to what extent improve-
ments or adjustments are necessary.
I know in a few small or minor in-
dustrial pursuits, the minimum wages
have worked havoc because the
small capitalists who started certain
industries were not able to cope up
with the wage rate and so they had
practically to discontinue their indus-
trial enterprises. Especially in the
rural areas where labour cannot find
supplementary employment in fac-
tories or other industrial concerns,
and where labour will be satisfied
with a small wage, minimum wages
have been fixed at a higher rate than
the capitalists could bear or the la-
bour would be able to secure other-
wise. In such circumstances there is-
deployment of labour. Several thou-
sands of labour in several industries
have been deployed already and they
are not able to find employment.
They can migrate to towns where
employment will be available but
even in towns there is rush for em-
ployment and as such people who are
living in rural areas are not able to
secure employment in urban areas.
In these circumsiances, I only wish
that the Government examines thoro-
ughly the position to the extent the
Minimum Wages Act has been made
applicable and to the -extent that
minimum wages have been fixed.
After that, certain adjustments may
have to be made and the Government
will have to think, rather soon, about
these adjustments which are very
urgent.

In the fixation of minimum wages,
fair wages have been thought of and
in some cases dearness wages also have
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been provided. But no notice has
been taken by either the Governmeat
or by the sponsors of labour move-
ments to find out ways and means of
employing those people who have
been deployed. One of the causes of
deployment is that the wage rate is
not possible for the small capitalist
to advance.

As regards the minimum wages in
the agricultural sector in rural areas,
it is a very complicated problem and
jt is not easy theoretically to approach
it and pass a few remarks. Those
who know the agricultural sector and
could assess the work that they are
getting from the labourer would be able
to assist the Government in coming
to proper conclusion. Mere theoreti-
cal expressions would not help the
<ituation at all because the standards
of labour have to be diagnosed pro-
perly and the skilled and unskilled
classes of labour in agricultural opera-
tions will have to be taken into con-
sideration as in the Industrial Sec-
tor. Furthermore, agriculture is not
an occupation which gives employ-
ment throughout the year. It is a
seasonal industry and people are em-
ployed during a particular season and
after that season is over they are
practically deployed from the agri-
cultural operations. It is, therefore, to
be very carefully and tactfully handil-
ed and unless separate laws like the
laws applicable to the factories are
also passed to ensure that agriculture
does not suffer an account of the fixa-
tion of minimum wages it will not
be economical for the agricultural
industry to utilise agricultural la-
bour. It is, therefore, absolutely
necessary that the matter has to be
gone into with greater care., As a
matter of fact, agricultural practiceg
change from place to place and even
in the same district they are different
in different localities. I am sure in
certain places where agricultural
wages have been indicated in the
press, or the State gazettes, certain
landlords pay much higher wages
than what is actually shown in the
gazette. To that extent if minimum
wages are fixed on a -uniform scale
the wage earner who is able to earn
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much more than what is likely to be
fixed on a uniform scale will suffer.
If there are permanent labour em-
ployed by the landlords, they are, I
think, paid adequately because with-
out adequate payment, they will be
reluctant to work and produce to any
degree of satisfaction. I have known
certain officers of the Agricultural De-
partment who used to say that if we
are paid as you pay, we need not
stay in the government service. If
that is the impression that is created
in the minds of the officers themselves
in the Agricultural Department, there
is something which has to be properly
examined and understood before these
things are taken up seriously. I do
wish that the Government would ex-
amine these things and come forward
with a scheme for fixation of mini-
mum wages even in the agricultural
sector. Because, in the absence of
any definite laws for working the
minimum wages or to form a basis for
the minimum wages in this sector,
there are already very many difficul-
ties that are experienced. For in-
stance, agricultural labour does not
come to the field as we find the in-
dustrial labour coming to the factory.
They take their own hours of work
and they leave the field as and when
they like. But these are things which
can be adjusted only by legislation
which has to be strictly adhered to.
In these circumstances there is ne
use in hustling any measure which
would force the Government to
fix minimum wages in the agricultural
sector.

As I have already mentioned, the
matter has to be tackled very soon,
both from the point of view of agri-
cultural labour as well as from the
point of view of agricultural produc-
tion which is entrusted to the care
of the agricultural land-owners. As
a matter of fact, in every State the
number of bigger landlords is very
small. And if labour laws have to be
adopted, it will affect only a very
small number of labour and also only
a small number of landlords or capi-
talists. The question is whether it is
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worth while to fix wages or to take up
any law to control the agricultural
operations and the labour thereof. It
is necessary that the Government
should examine all these things more
carefully, if necessary, after consult-
ing both the labour as well as the
capitalists or the agricultural produ-
cers, as the Government is doing in
the case of industrial labour.

Special attention has to be paid
when fixing these wages to the con-
ditions that exist in the rural areas.
As I have already pointed out, the
conditions are quite different in the
rural areas from those in the urban
areas. Any small trouble created in
the rural areas, especially in the agri-
cultural sector, would not only hamper
the agricultural operations but also pro-
duce very bad results in the matter
of production. After all, agriculture
being a seasonal industry, it is very
useful to understand the actual needs
of the agricultural industry as well as
the needs of the agricultural labour
in each rural area. Conditions might
differ not only from State to State
but from village to village in a parti-
cular area also. It depends upon
the productive capacity and the cul-
tural practices in each area.

I therefore suggest eamestly to the
hon. Minister of Labour that these
matters will have to be very carefully
eonsidered. A mere theoretical solu-
tion should not be S§wallowed in
because the later results might lead
to disaster and great trouble. That
has to be faced by the Government
as well as the industry. In this con-
nection I would only earnestly appeal
to the hon. Minister that wherever the
question of minimum wages occurs
and wherever the question of em-
ployment of labour is taken up,
they must see not only that those
who are in employment are paid pro-
perly but also find ways and means for
employing again those who are
disemployed on account of some cir-
cumstances in the labour sector. Be-
cause, if a man cannot maintain a parti-
cular industry and as such has to dis-
employ several members of the labour
sector, Government will be doing a
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great injustice to labour if they can-
not be employed otherwise. So, as we
adopt these labour laws and as we
adopt these minimum wages to be
fixed sooner or later, we have to see
that as much labour as is thrown out
of employment is found other sources
of employment to enable them to eke
out their livelihood. We cannot al-
ways equate the circumstances in the
industrial labour with those in agri-
cultural labour. Special care has to
be taken to discriminate or discern
between the two %ectors of labour.

The Minister of Labour (Shri V. V.
Giri): I am grateful to hon. IMem-
bers belonging to all sections of the
House for the constructive sugges-
tions that they have made in the
matter of this Bill. I would like
to submit that social legislation
to be implemented in the fullest de-
gree requires propaganda, creation
of public opinion in its favour. and
constant touch in this case with work-
kers who must be explained all the
implications of the Minimum Wages
legislation and with employers and
State Governments who have to
implement the various requirements
of the Act. Members interested in
this subject should exert all their in-
fluence, with strength they have, as
representatives of the States, with
the State Governments. workers and
employers for the implementation of
this enactment. They should also be
in touch with the various Advisory
Committees which are charged with
the duty of fixing minimum wages.
In fact, they should take on their
shoulders the responsibility of study-
ing the eonditions in scheduled employ-
ments and see whether the Act has
been applied in spirit and letter.
Trade union leaders should exert
their influence to organise sound, de-
mocratic trade unions, whether in the
fleld of agriculture or in the case of
other scheduled employments in Part
I. A mere ukase from the Centre
will not be helpful unless real and
effective work is done in the States.
I would therefore appeal to the hon.
Members, who are much concerned
about the acts of commission and
omission on the part of the Central
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and State Governments, to assistac-
tively in the implementation of the
Act.

[MR. DEPUTY-SPEAKER in the Chair.]

Before dealing with the specific
points made in the course of the de-
bate I would like to draw the atten-
tion of the House to the -discussions
which we had on this subject at the
Mysore session of the Indian Labour
Conference held ip January, and
the Bombay session of the Minimum
Wages Central Advisory Board which
met on the 8th and 9th of this month.

The Indian Labour Conference
being a tripartite organisation of the
greatest importance in the labour
field, I thought that this vital subject
of wages should be placed before it.
The Conference considered such
questions as implementation of the
Minimum Wages Act, principles for
the fixation of wages, uniformity in
actual fixation, and the need for
widening the scope of the Act, etc.
Having considered the various sug-
gestions made by different interests,
the Conference passed a resolution
recommending that the time for im-
plementing the Act in respect of Part
I of the Schedule should be extended
till the 31st December, 1954 and that
the Central Advisory Board should ex-
amine the manner in which the Act
has been implemented so far. with a
view to formulating a code of direc-
tions to be issued by the Central Go-
vernment to the State Governments.
so that principles and criteria for the
fixation of wages may be laid down.
The Conference also recommended
that the Government should issue
notifications for covering additional
employments on the advice of the
Central Advisory Board. A meeting
of the Central Advisory Board was held
on the eighth and ninth of April, 1954.
The Board considered the recommen-
dations of the Indian Labour Confer-
ence and also examined other impor-
tant matters such as standardisation
of the methods of collection of statis-
tics, disparity in wages in contiguous
States or in the same geographical
area, uniformity in regard to the pay-
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ment for overtime and weekly day’s
rest etc. Among several important
recommendations made by the Board,
I must make a special mention of the
concept of ‘national minimum wage’
which was examined in great detail.
The Board recommended that the
minimum wage should not be below
Rs. 1-2-0 to Rs. 2-0-0 per day for any
category of workers depending on the
area-wise and employment-wise clas-
sification. This may develop into an
important step and I propose to place
it before the Labour Ministers’ Con-
ference also. so that further action
may be taken on lines acceptable to
the highest level of policy matters.

I shall now deal with some of the most
important criticisms made in the
course of the debate. The main cri-
ticism 'has been that the progress of
implementation of the Act has not
been satisfactory. I should like to
remind the House. in this connection,
that minimum wages could not be
fixed under the Act in employments
covered by Part I of the Schedule to
this Act after the 31st March. 1952 as
the time limit for fixation of wages
expired. Even the present Bill has
been pending before the House for
an year, as has been stated by an
hon. Member on the other side. We
have not been keeping quiet all the
time. We have been pressing the
State Governments to take all preli-
minary actions, such as the establish-
ment of committees and sub-commit-
tees in consultation with the interests
concerned, so that minimum wages
might be fixed as soon as the present
Bill is passed. In regard to the Centre
also, a committee for fixing the mini-
mum wages, an advisory commit-
tee for revising the minimum wages
and a necessary Board to co-ordinate
their activities are being set up. I
am glad to say that good progress has
been made in regard to these prelimi-
nary matters, and I can assure the
House that there is not likely to be
any need for extension of time beyond
31st December, 1954 in so far as em-
ployments in Part I of the Schedule are
concerned.
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In regard to Part II of the Schedule
—that is, agricultural employments—,
the Planning Commission has recom-
mended in the Five Year Plan that
full and effective implementation
of the Minimum Wage Legislation
should be secured during this period.
Enforcement of minimum wages for
agricultural workers in low-wage
pockets, for the larger farms and in
areas selected for Intensive develop-
ment should be regarded as an impor-
tant aspect of the programme for im-
proving the conditions of agricultural
workers and should receive the high-
est priority. In view of the paucity
of data and administrative difficulties
pointed out by various State Govern-
ments, a limited beginning should be
made with regard to the fixation of
minimum wages for agricultural wor-
kers, and the scope should be exten-
ded further as experience is gained.
That is the view of the Planning Com-
mission. It will, however, be agreed
that substantial progress in the fixa-
tion of minimum wages in as many
areas as possible, on this basis of a
vast programme of implementation,
should be achieved. It is, therefore
proposed to amend the Act so as to
extend the time-limit, to enable the
minimum wage rates to be fixed in
the remaining areas by 31st Decem-
ber 1954. It will be appreciated
that in a vast country like India,
where agricultural labour is absolu-
tely unorganised, it is difficult to im-
plement the Act throughout the
country at a stretch. Apart from
it, a large machinery will be requir-
ed to enforce a measure of thischar-
acter throughout the rural part of
this country. This matter was also
considered by the Minimum Wages
Central Advisory Board at their
Bombay session, where the repres-
entatives of all sections of the work-
ers, employers and- State Govern-
ments were present. The Board re-
commended that action on the lines
indicated in the ©Plan should be
taken. The State Governments will
be fixing wages gradually, and the
position will be reviewed in due
course. I shall then place all these
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facts before the House and ask for
further extension of time as may be:
necessary. '

Another point that was made in.
the course of the debate was that.
the Minimum Wages Act should be
extended to all industrial establish--
ments in the country. This sugges-
tion is based on some misunder--
standing. This Act is mainly inten-
ded to cover cases of employments
which are unorganised and sweated:.
and where trade unions do not ex-
ist; or. where it will be easy tohave
strong trade unions and where there
is little or no bargaining power on the
part of the workers. It will not.
therefore, be right to cover all em-
ployments generally. The Central
Advisory Board while considering:
all the additional employments need-
ed to be covered, recommended that
State Governments should examine
the question, particularly in respect
of those employments which have:
already been included by some
States and those whose inclusionhas:
been suggested. Some Members.
have criticised the lack of co-ordina-
tion by the Centre. I must state
that the Act is mainly for implemen-
tation by the States. The Centre
has therefore to play its role very
carefully and to the extent necessary

One major step taken by the Cen-
tre has been the preparation of model
rules of the Act which, I am glad.
to say, have generally been accepted
by the States. The Centre works:
as a co-ordinating authority also.
through the Central Advisory Board.
Co-ordination is also achieved:
through discussions in tripartite
meetings like the recent session of
the Indian Labour Conference. The
States have been asked to prepare an
annual report on the working of the
Act. These reports will be consoli-
dated by the Centre to produce an
All India picture of the working of
the Minimum Wages Act.

It has been stated that there have
been too many violations of the
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Minimum Wages Act and that,
no action has been taken by the
State Governments. As far as I am
aware, the State Governments are
taking action in cases of violation.
We have also impressed upon the
Ministries of the Central Govern-
‘ment employing industrial labour,
who are concerned, that they should
co-operate fully with the officers res-
ponsible for the enforcement of the
Act.

I think I have dealt with the most
important of the points raised in the
course of the debate. As I have
.said, these points have already
been engaging the attention of the
Government and many of them have
recently been examined in detail by
the Central Advisory Board which
met recently at Bombay. Further
action on the recommendations of
the Board will shortly be taken. 1
now hope that with the co-operation
of the employers, workers and the
States, we will be able to go forward
and cover rapidly all the workers in
the sweated and unorganised indus-
tries and give them a minimum wage
as an earnest of the fair wage to
come.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

VOLUNTARY SURRENDER OF SA-
LARIES (EXEMPTION FROM TAX-
ATION) AMENDMENT BILL

The Deputy Minister of Finance:
(Shri A. C. Guha): I beg to move......

Mr. Deputy-Speaker: On behalf of
shri C. D. Deshmukh, he may move
this. The record would not be com-
plete otherwise.

Shri A. C. Guha: With your kind
permission, I beg to move:

“That the Bill to amend the
Voluntary Surrender of Salaries
(Exemption from Taxation) Act,
1950, be taken into consideration.”
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Amendment Bill

This is a non-controversial Bill.
The present Act, in section 2 (2)
gives a list of persons to whom this
exemption will be applicable. But,
this list makes the whole Act some-
thing like a closed thing. If thereis
any addition of the officers or persons
to whom this exemption is to be
given, who may be ready to surren-
der a portion of his pay voluntarily,
there would be the necessity of amen-
ding the present Act. Since the pass-
ing of this Act, there ‘have been cer-
tain persons who have to be included
in this exemption list. If the hon.
Members will look into the list here,
even the Speaker and the Chairman
are not included in the list, for they
have also surrendered a portion of
their salary. That is why instead of
keeping the list as a closed and fixed
one, we are proposing in this Bill to
keep the whole thing open so that
any person who may surrender a
portion of his salary and make a dec-
laration in writing, may be given
this exemption. Sections 2 and 3 of
the present Act are being replaced by
clause 2 of the Amending Bill.

Under the Income-tax Act, a per-
son is liable to pay tax on his salary
on a due basis. That is, he is liable
to pay the tax on what is due to him
and not necessarily on what he cares
to receive. But for the provision in
the Voluntary Surrender of Salaries
Act, 1950, he would not be able to get
this exemption. To remove this diffi-
culty and obligation under the Indian
Income-tax Act, I am moving this
Amending Bill. I hnpe there will be
no objection from any section of the
House to accept the Bill as proposed.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to amend the
Voluntary Surrender of Salaries
(Exemption from Taxation) Act,
1950 be taken inte consideration.”

Shri Nambiar (Mayuram): We are
glad that such a Bill has been brought
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forward and we also approve the Bill.
But, we have to make one thing clear.
This sort of voluntary surrender isnot
the only thing that is required. What
we wanted was, and we have al-
ready expressed our view, that there
should be a maximum ceiling on the
salaries of certain officers and certain
Government  officials. We  have
already made it clear that these
salaries ranging up to Rs. 3000, 4000
and 5000, and sometimes even up to
Rs. 10,000 for officers, whoever he may
be and whatever position he may occupy

should not be allowed. Even accord--

ing to what Mahatma Gandhi said
earlier, the Ministers. should get only
Rs. 500/- a month or something like
that. I do not know exactly what he
said about the Secretaries and others.
When the Ministers get Rs. 500/-the
Secretaries cannot expect to get
Rs. 3000 and Rs. 4000/-. As the hon.
Minister explained just now, if the mini-
mum wage for an agricultural worker
is Rs. 1-2—0 in India, why the salary
or wage or whatever you call it, of a
Government servant, including the
President should be Rs. 10,000, I can-
not understand. There cannot besuch
a world of difference between Rs. 1-2-0
per day or Rs. 35/ per month on the
one side and Rs. 10,000 /- on the other
side for the President. Of course, the
amount may be smaller for you. But,
the difference is there and it is also
very much. For instance, the Chief
Secretaries or the Secretaries, the
Members of the Railway Board Secre-
taries and officers here are drawing up
to Rs. 3000 and Rs. 4000. There can-
not be any justification for this. The
Government must come forward with
a Bill to seal it up. The maximum
must be fixed. As things stand today,
I would say that it should not go be-
yond Rs. 1000. There cannot be any
reason whatsoever why all these things
should be left to the sweet will of the
officer concerned, sweet will of the
Speaker or the Deputy Speaker , sweet
will of the President concerned to volun-
tarily surrender because they are philan-
thropical personalities. I do not want to
cast aspersions on any of the officers
including the.President today. It is
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good that they come forward and sur-
dender a portion and we welcome to
that extent. But. we cannot allow
such a sort of situation to continue.
With regard to salaries and allowances.
of Members of Parliament, you could
have seen what certain Members ex-
pressed. They said that if at all a
salary is to be paid, it should not go
beyond Rs. 300 a month. That does:
not mean that the responsibility of a
Member of Parliament is less than that
of a Secretary who is drawing Rs. 3000.
It is not on the money that it has to-
be decided. The whole thing has to be:
decided by the work that he does, by
the situation in the country, whether
the Exchequer is in a position to pay
an exorbitant rate of wages or sala-
ries. whatever you call it, to the offi-
cers. That is the idea. The Govern-
ment should come forward with a posi--
tive Bill or legislation to fix the maxi-
mum and minimum. The minimum
has been fixed by the hon. Minister
for Labour as Rs. 1-2-0 per day. Even:
this will never be put into operation
and even this sum of Rs. 1-2-0 will not
be paid. He has himself said that
there is no guarantee that even this
minimum wage will be paid. There
cannot be any salary beyond Rs. 1000
a month as things stand teday, con-
sidering the economic crisis that we are
facing, and considering the low stan-
dard of living of the common man in
this country. I reqguest the hon. Min-
ister to come forward with such a le-
gislation as early as possible. Till then,.
of course, these philanthropical gentle-
men will give whatever they like and
we will willingly accept that. To that.
extent, we welcome this Bill.

Shri K. K. Basu (Diamond Har-
bour): I fully endorse what has been
said by my hon. friend Shri
Nambiar regarding the principle which
we should adopt so far as the sala-
ries and emoluments paid in our
country are concerned. As the Mover
of the Bill said, we should support.
this Bill and welcome those of us beg-
inning from our President down to
our Speaker and Deputy-Speaker who-
bave gladly, in view of the conditions:
and economic distress in our country.
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IShri K. K. Basu]

~voluntarily surrendered a portion of
‘their salaries. They should not be
‘taxed. I would only join issue with
him on one question and that is a
.question of principle. The way in
which the Act is sought to be amend-
.ed by Government shows that there
‘will be persons holding high offices
who might be willing to surrender
their salaries. When the salary of
the President was fixed at Rs. 10,000
the consideration was that we may
not be able to find persons who would
be willing to serve the country in that
particular capacity below a certain
_pecuniary level. That is a very
serious mistake which the Government
committed. We have, as our Presi-
«dent, a man who has been connected
‘with the political movement through-
out his life and he is willing to shoul-
«der the responsibility at a lower
salary, because he feels that he is
there as the respresentative of people
.and any consideration of pecuniary
benefit should not be allowed to play
any part in the selection of the person
-concerned. I feel that the Govern-
:ment is trying, by this legislation 1o
create a psychological atmosphere in
the country whereby it might be
.considered that an individual has been
generous to surrender a part of his
‘salary. We find in the list Ministers,
‘the President and eventhe President
of the Constituent Assembly, who is
now the President of India, Speakers,
Judges of the Supreme Court and also
‘Governors of States. Therefore, I feel
that the Government must take into
-consideration whether they should
not scale down the salaries of these
‘persons. They have come here as the
‘representatives of the people; they
‘have come to serve the people and
not to earn for the future and for their
children. That attitude should go. By
this amending Bill the Government is
trying to create a psychological atmos-
phere where it might be considered
that particular individuals have been
magnanimous enough to surrender
part of their salaries. When Govern-
ment finds that there are persons who
are willing to shoulder the onerous
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responsibility at much lower salaries,
why not they come forward and filx
the salaries at a lower level? We are
trying to have a welfare State and this
is the basic condition of a welfare
State. We must try to scale down tha
salaries. So far as the Bill goes, we
certainly support it. But we feel that
such conditions should not be created
as to make an impression in the minds
of the people that there are -certain
individuals who are prepared to sur-
rended their salaries. If there are
persons who are willing to surrender
a greater part of their salaries today,
Supreme Court 'Judges and others.
tomorrow in our country will there
not be people who will accept lower
salaries than were being paid before,
and more so when we have a welfare
State? I therefore, say that the
Government should take into cousi-
deration this principle and in fu‘ure
must lower down the scales that are
being paid to very senior and re-
ponsible officers of the State.

Pandit K. C. Sharma (Meerut Distt.-
South): Sir, I appreciate the spirit
of the gentlemen who are willing to
forego a part of their salaries. But,
at the same time, I do not appreciate
the State depending upon the charity
of its servants. If they do not want
the money, there are a number of ins-
titutions for which they can subscribe
and give help. This is a very archaic
and retrograde attitude of life. Why
should the State or any department of
the State depend upon the charity of
a certain person with regard to the
money advanced to him for the per-
formance of certain functions?

One aspect of this sending back the
money to the national Exchequer is
that the person is not willing to do his
duty to the fullest capacity or his cap-
ability. When once a man who has
been put in a certain position offers
charity to the State. the State cannot
expect the full quota of his services to
it. This is a very dangerous aspect of
the whole state of affairs. It is not a
question of a few lakhs of rupees
coming back to the State Treasury but
it is the question of a certain attitude.



5499 Voluntary Surrender

Suppose a man who is given Rs. 10,000
or Rs. 5000 gives back Rs. 2000. By
accepting this Rs. 2000 back from the
government servant, the Government
foregoes complete control over his
activities. That, I submit, is more
harmful than the few thousands -of
rupees left in the hands of the public
servants who are expected to have
hearts large enough and brains and
intelligence enough to use for better
public good in certain other charitable
institutions.

10 AM.
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Shri Tek Chand (Ambala-Simla):
There is one aspect to which I wish
to invite the attention ot the hon.
Members. No doubt, ostensibly, see-
mingly, it seems very proper that
people should give and voluntarily
surrender part of their salaries. but in
execution there is a concealed mis-
chief. there is bound to be a hidden
heart-burning, and that is this. A
class will arise, the favoured few, who,
either to earn a little kudos or because
their personal wants are few or their
family is limited or because they are
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otherwise rich in their own way, may
like to sunenQer part of their salary,
‘whereas another person, not so for-
tunate, not so well placed, with a
large family, with a large number of
commitments, may find it difficult to
surrender. The result may very well
be the man who surrenders automati-
cally comes into a class of the favoured
few, the philanthropes, a man whose
panegyrics will be sung by his bosses,
and yet another helpless man because
he cannot surrender will be consider-
ed unfavourably. The
very well be that in the case of sucha
person voluntary surrender becomes
involuntary surrender. I have serious
misgivings if, among certain classes of
officers, they are really surrendering
part of their salary voluntarily. I
entertain very grave doubts. What is
likely to happen will be that because
one person, either out of genuine
generosity or out of sheer pique or out
of some other reason, surrenders a
portion of his salary, the rest will
follow unwillingly parting with a part
of their salaries. I wish that invi-
dious distinction may not coume into
being. If the Government thinks that
the standard of the scale of their sala-
ries is too high, by all mean let them
reduce it. It would be very proper
for them to do so. But, if they think
that the standard of their scales is
correct, then let them voluntarily give
away what they feel to such charities
as appeals to them rather than they
be called upon to accept lower sala-
ries in order to gain certain advan-
tages which will rebound badly on
others who are not in a position to
follow the line. Therefore, Govern-
ment should be rather circumspect in
encouraging this sort of voluntary
surrender which, in the ultimate
result, is prone to become involuntary.

Shri Achuthan (Crangannur): This
is merely a measure to enable those
who want to surrender a portion of
their salaries from being taxed on
that amount by the Income-tax Depart-
ment. No wonder is going to be
worked out in this country by this. I
am quite satisfied. We are more con-
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cerned with revising the pay of the
higher officers and giving them better
facilities in other respects. It has
got a psychological effect also on the
country.

As Mr. Nambiar said, the common
man thinks that the Congress Govern-
ment is not at all touching the pays of
the high officers because of the guaran-
tees given by the previous Govern-
ment. Even though when we work it
out, the amount may be very little,
that psychology prevails and the
opposition parties take advantage of
that.

In our State also this is being done.
The Praja-Socialist Party which is in
power has announced that the Minis-
ters will reduce their salaries from
Rs. 750 to Rs. 500. It has a
psychological effect. In fact, instead
of spending Rs. 750 they reduce their
spending only.

Shri Nambijar: That is good.

Shri Achuthan: So, the Congress
Government must reduce the pays of
their higher officers and tell them:
“This is the position. You will be
given other facilities—housing, edu-
cational and medical facilities.”

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): You
say they should have taken Rs. 750.

Shri Achuthan: They are taking
only Rs. 500, and they say they are
not going to amend the Bill because
they do not want to shut out the
representatives of the other parties
from taking advantage of the higher
salary. That was the position taken
by Mr. Thanu Pillai when we inter-
viewed him here. So that there is not
much in it.

As Mr. Tek Chand remarked. there
is a psychclogy among officers. and
when one officer surrenders because
he can afford to, the others are in
difficulty. The other man thinks:
what can I do, and though he is in
difficulties, he also parts with a part
of his salary. So, the whole thing
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[Shri Achuthan]:

affects his patriotism, his efficiency
and his earnestness in the work. That
is a serious matter. But, if any man
volunteers, or has consideration enough
for the formation of a socialist state
in this country, let him surrender and
he will have the benefit in regard to
income-tax.

Shri Sadhan Gupta (Calcutta-South-
East): I extend, with my friends r.
Nambiar and Mr. K. K. Basu, my
general support to this Bill.

This Bill is not a day too late be-
cause we do need it to enable certain
officers to surrender a part of their
salaries and to make them free of in-
come-tax. But I also reiterate that
the real question is not to make them
surrender part of their salaries, as to
reduce the salaries altogether.

Shri Velayudhan: Cut their salaries.

Shri Sadhan Gupta: There should be
a cut in their salaries, as my friend
says. The whole point is that we are
a poor country, and, therefore, we
cannot look at the salary structure
from the point of view merely of
the rise in the cost of living,
merely of what the officer used
to get at an earlier time and
what he should get now. That
is not the way we should look
at it. We should look at it from the
point of view of the tax-payer, from
the point of view of the common peo-
ple, who have suffered much more than
the highly paid officials. We should
look at it from the point of view of
the low-paid employees of Government
as well as of private concerns who are
not getting a fair deal and who are
not getting enough to make bqth ends
meet. Under these circumstances, there
is no moral justification—I should pro-
ceed further and say that it is highly
immoral—to let certain people have a
fat salary out of all proportion to
the income of the common people of
our country. When suffering has des-
cended upon us, let us share the suf-
fering. If the highly paid officials from
the President downwards have a cut
in their salaries, no doubt their lives
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‘may be made harder, but yet there

is no gainsaying the fact that it will
only encroach on that part of their
lives which can be called as luxuries,
it will only curtail the enjoyment of
certain luxuries and not affect the
enjoyment of the necessaries and
some frugal comforts of life. That is
the standard which every highly paid
official in the country from the Presi-
dent and Ministers downwards must
set. Every highly paid official must

- sacrifice his luxuries in order to let

his less better off brethren have a
reasonable approach to a decent life.
That is the point of view from which
we approach the matter and we do
not approach it from any other
point of view. When we approach
the matter from this point of
view, there is a complete an-
swer to the argument advanced by
Pandit Thakur Das Bhargava or to
the argument advanced in his support
by Mr. Achuthan. After all, every-
one will realise that when Mahatma
Gandhi laid it down that a Minister’s
salary should be Rs. 500, things were
different. Now the costs have in-
creased and today Rs. 500 may not be
sufficient for a Minister. Even if
costs have increased, why not have
Rs. 1,000? Why have Rs. 2,500 or
Rs. 3,000 or more is the question that
we put. Mahatma Gandhi said that
the' maximum salary that a person
was entitled to in our country is’
Rs. 500.

~ Pandit Thakur Das Bhargava: It is
Rs. 1,000 so far as a Minister is con-
cerned.

Shri Sadhan Gupta: I am obliged
to Pandit Thakur Das Bhargava for
the correction. Even at that rate, is
the maximum not justified? Pandit
Thakur Das Bhargava has stated that
the prices have increased four-fold.
For the people getting higher salaries,
I should say that the price iriddex has
increased ‘about three or four times
and so far as the péople in the lower
rung of the ladder are concerned,
the costs have gone up and in the
case of those people who have to pay
only for the necessaries of their. life,
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the cost has gone up five or six times.
If the index figure has gone up four-
fold, can we say that the salaries also
should go up to Rs. 4,000 a month?
That is the precept which Mahatma
Gandhi has laid down. Have we not
a moral responsibility of conforming
to that precept? Have we not a moral
responsibility of fixing our salaries mn
accordance with that precept, taking
into account, no doubt, the rise in the
cost of living and also the greater
inability of our tax-payer today to
foot the bill of such high salaries.
That is the point of view from which
we approach the matter.

There is another aspect which has
not been touched and which I seek
to impress on the House. It is all
right permitting some people to
escape from the income-tax by ur-
rendering their salaries, but there are
cases where by a small surrender, the
person concerned has the advantage
of being taxed on a lower scale or
on a lower slab, and this has to be
guarded against. In West Bengal,
for example, we know that a certain
Deputy Minister surrendered Rs. 1,500
of his salary, and by that surrender,
he has earned a relief from his in-
come-tax, by deducting which his
surrender really comes to Rs. 200 or
Rs. 300. We should guard against
this kind of evasion of income-tax if
surrender is made. If a fame is
sought to be built up or a reputation
for patriotism is to be built up on
the basis of surrendering salaries, let
it not be from any profit motive. If
a surrender is made, let us see that
by such surrender, the Exchequer
does not suffer unduly. Let us limit
the surrender in such a way that, by
that surrender, the person concerned
does not go down to the next slab
and have the advantage of that slab,
thereby reaping a profit out of all
proportion to the amount surrendered.
‘That is a thing to be guarded against,
particularly in view of Mr. Tek Chand
‘pointing out that by surrender, they
might get an undeserved reputation
for patriotism and so forth. There
is that argument but after all the in-
terest of the people is. greater. ‘We
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know that there are many ways in
which you can earn undeserved re-
putation in society and we need not
unduly be worried about this, but
what we have to guard against is that
by this undeserved reputation, they
may not indirectly denude the Exche-
quer .of an amount out of all propor-
tion to the amount surrendered.
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Shri A. C. Guha: Sir, I did not ex-
pect that this Bill would provoke such
a discussion covering a wide range.
I could understand Mr. Nambiar and
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Mr. Basu taking advantage of this
Bill to discuss something about the
social and economic ideas. But what
surprises me most is some of the re-
marks made by Mr. Sharma. He
thinks that this Bill or a measure like
this would be a sort of compulsion on
some unwilling persons who may not
be really willing to surrender a por-
tion of their salary or may not like
to do it for some circumstantial rea-
sons. In a society there must be some
social compulsion for every social be-
ing. Otherwise no society can carry on.
There must be some social etiquette,
some social convention, and also an
impulse and an urge to imitate the
good example set by others. I can-
not understand how Mr. Sharma could
take exception on that ground to the
provision made in this Bill.

Shri Tek Chand has said that some
may be fortunate, due to their fami-
1y circumstances, to surrender a por-
tion of their salary, but others may
not be so fortunate, and a sort of
compulsion will be exercised on them.
That also would be an absolutely sub-
jective thing. What I have said to
Mr. Sharma’s apprehension would
equally apply to the apprehension of
Mr. Tek Chand.

. Acharya Kripalant has said many
things.

Acharaya Kripalani: Right or
wrong?

Shri A. C. Guha: When an Acharya
says anything it must be always right.
How can I say that Acharyaji can
ever be wrong? It may be right or
wrong in an absolute sense, but may
not be so in a relative sense. What
he has said might be right in other
circumstances or in an abstract sense;
but for the circumstances and in re-
lation to the situation with which we
are dealing, most of his remarks may
not be quite right.

Shri Sadhan Gupta mentioned one
case of a Deputy Minister of West
Bengal surrendering Rs. 1,500 of his
salary. I do not know if he meant his
monthly salary or a total amount from
‘his salary.

23 APRIL 1954 of Sularies (Exemption 5514

from Taxation)
Amendment Bill

Shri Sadhan Gupta: Monthly.

"Shri A. C. Guba: A Minister in
Bengal, as far as my knowledge goes,
gets omly Rs. 1,000 or even less. A
Deputy Minister gets much less. And
so 1 cannot understand how he can
surrender Rs. 1,500 out of his monthly
salary. I am sure a Deputy Minister
in West Bengal gets very much less.
than one thousand rupees.

Shri Sadhan Gupta: With allowan-
ces?

Shri A. C. Guba: Allowance is rot
subjected to income-tax.

Shri K. K. Basu: Some allowances
are there.

Shri A. C. Guha: I know there is
one allowance namely T. A.

Mr. Deputy-Speaker: Let there be
no cross-conversation. When hon.
Members make any statements, let
them be absolutely accurate, as far
as possible.

Shri A. C. Guha: As for the points
mentioned by Mr. Nambiar and Mr.
Basu, I think I should refer them to
the present scale of pay for I. A. S.
officers. I would agree with them
that the pay fixed for the I. C. S.
officers is rather on the high side and
may not be quite in conformity with
the general standard of our people.
But I think they do not know that
the present recruits to the Indian
Administrative Service are to get
much less. Their salary, I think, has
been fixed from Rs. 350 to Rs. 1,800.
That is the maximum in the usual
course. If they are taken to some
special cadre, their salary would rise
up to Rs. 3,000—not Rs. 4,000 as in the
case of the Secretaries of the Central
Government belonging to the 1. C. S.
And then out of this Rs. 2,000 or
Rs. 3,000, whatever it may be, there
will be income-tax taken. If some of
them reach the highest scale of
Rs. 3,000—I think not more than 10
per cent. of the recruits would get
that scale—they will have to pay
Rs. 697 towards income-tax. So, de-
ducting this, there would remain only
Rs. 2,300 even.
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"As for the relation between the -
minimum and the maximum income,.

1 think much may be said, and one
may grow very much eloquent on
this. But if we take a general re-
view of the scales of pay prevalent
in other countries, including the com-
‘munist countries, and also the diffe-
rence between the maximum and
minimum pay in those countries, I
think we would not have much re-
ason to be ashamed of or to regret
about the position here—even though
1 would agree that there may be scope
yet for scaling down our higher scales
of income, particularly in private
sectors. I can mention here that for
some posts, not so much of a techni-

cal nature, the Public Service Com-.

mission could not always get suffi-
cient number of applicants on the
pay that is generally attached to such
posts. In some cases they have had
to advertise twice or thrice and even
then really qualified persons were
not available, on the scale which the
Government was willing to pay for
them. So considering the income
either in private business or in pri-
vate jobs, I do not think the present
scale of pay as fixed now for most
of our officers is very high. Of
course, one may argue that there
should be scaling down of income also
for the private sector. That is a far
wider issue, very much beyond the
scope of this Bill.

I think in spite of what all Mem-
bers might have said, none has taken
any exception to this Bill, and I hope
the Bill will be passed.

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the
Voluntary Surrender of Salaries

(Exemption from Taxation) Act,
1950, be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to any of the clauses and

so I will put all the clauses together -

with the Long Title and Enacting For-
mula to the vote of the House.
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Shri 8. S. More (Sholapur): Sir,
May I put one question to the hon.
Minister?

Mr. Deputy-Speaker: Yes.

Shri §. S. More: As provision has
been made for certain officers to sur-
render part of their salaries for the
purpase of avoiding taxation or get-
ting exemption from tax, I want to
know why the same concession is not
being extended if the Members of
Parliament are to get any salaries.

Shri K. K. Basu: Under the amend-
ed section they can do.

Shri A. C. Guha: Now the Mem-
bers of Parliament are getting only
daily allowance which is free from
income-tax.

Shri S. Se More: I know the present
position, but according to the report
which your committee has submitted,
some Members may opt for salary and
allowance and that salary is liable to
be taxed by way of income-tax.

Mr. Deputy-Speaker: That will be
implemented by a Bill and this pro-
vides that wherever salary is fixed by
a Central Act, it will be free from
tax.

Shri S. S. More: Sir, there is a
column, but I want to know whether
that column will be covered?

Mr. Deputy-Speaker: Automatically.

Shri A. C. Guha: It is not necessary
to add anything; persons whose
salaries are fixed by State Legislatures
or the Central Legislature are already
included. The salaries of Members
of Parliament will be fixed by an Act
of the Central Legislature and so,
automatically they will come within
the mischief or the benefit of this
Act.

Shri Nambiar: Sir, I want to ask
one question.

Mr. Deputy-Speaker: No, no.
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Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri A. C. Guha: I beg to move:
“That the Bill be passed.”

Shri Nambiar: Sir, I want to know
whether the hon. Minister can give us
an idea as to what is the amount that
has been saved out of this for the

last few years, or at least jn ome
year?

Shri A; C. Guha: I have not got
the figures.

Shri Nambiar: Not even for one
year?

Shri A. C. Guha: No, Sir.
Mr. Deputy-Speaker: The question

is
“That the Bill be passed.”

The motion was adopted.

BENARES HINDU UNIVERSITY
(AMENDMENT) BILL.

(AMENDMENT OF SECTION 17)

Mr. Deputy-Speaker: We will now
take up Private Members’ Business.

Shri Raghunath Singh (Banaras
Distt.—Central): I beg to move for
leave to introduce a Bill further to
amend the Benares Hindu University
Act, 1915.

Mr. Deputy-Speaker: The question
in:

“That leave be granted to intro-
duce a Bill further to amend

the Benares Hindu University Act,
1915.”

The motion was adopted.

Shri Raghunath Singh: I introduce
the Bill

Mr. Deputy-Speaker: Shri S. V.
Ramaswamy is not here. Then, Shri-
mati Maniben Patel.

SUPPRESSION OF IMMORAL
TRAFFIC AND BROTHELS
BILL

Shrimati Maniben Patel
South): I beg to move:

“That the Bill to provide for
and consolidate the law relating
to suppression of immoral traffic
in women and brothels, be taken
into consideration.”
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Mr. DeputySpea.ier: Motion moved:

“That the Bill to provide for and
consolidate the law relating to sup-
pression of immoral traffic in
women and brothels, be taken into
consideration.”

Shr:mati Jayashri (Bombay—Subur-
ban): Sir, I heartily support the Bill
moved by Shrimati Maniben Patel.
In July 1951,the then Home Minister,
Shri C. Rajagopalachari, had brought
a Resolution in the House:

“This House approves the ‘Con-
vention for the suppression of the
traffic in persons and of the ex-
ploitation of the prostitution of
others’ signed at Lake Success on
the 19th day of May, 1950, by the
representative of the Government
of India on behalf of India, and
is of the opinion that the same
Convention be ratified by the
Government of India.”

This was brought in 1951. After that,
for a long time, somehow or other,
this Resolution was not passed in the
House; but ultimately we learn from
the Five Year Plan that the Govern-
ment have ratified this Resolution.
In the First Five Year Plan, on page
622, para 31, it is written that India
is a signatory to the international
agreement for the suppression of
traffic in persons and of prostitution,
which was reached in 1950. India is
one of the signatories among the 25

States which have signed the protocol:

on the 4th May, 1949 at Lake Success.

known as the ‘Suppression of white-
slave traffic’. Sir, I wish to read only

the first one or two articles of this.

Convention which will give us some.

idea of the scope of this Convention.

Article (1) says:

“The parties to the present Con-.
vention agree to punish any per-.
son who, to gratify the passions:
of another:

(1) Procures, entices or leads:
away, for purposes of prostitu--
tion, another person, even with.
the consent of that person;

(2) Exploits the prostitution of
another person, even with the con-
sent of that person.”

Article 2 says:

“The Parties to the present Con-
vention further agree to punish
any person who:

1. Keeps or manages, or know-
ingly finances or takes part in the
financing of a brothel;

2. Knowingly lets or rents a
building or other place or any
part thereof for the purpose of
the prostitution of others.”

There are many articles. In article
27, it is said:

“Each party to the present Con-
vention undertakes to adopt, in
accordance with its Constitutions,
the legislative or other measures

necessary to ensure the applica-
tion of the Convention.”

On the basis of this, some of the
Members of the Parliament, especially
the women Members, thought that as
the Government were thinking of
taking acticn, if we brought this Bill,
perhaps, we might strengthen the
hands of the Government. That was
the idea. Some of us had approached |
the Deputy Minister also. He gave us,|g
to understand that Government argent
taking action in this matter. Perhajjows
the Government might have circulatives
ed the matter to the various Sf them,



<5521 Suppression of Immoral 23 APRIL 1954 Traffic and Brothels Bill 5523

[Shrimati Jayashri] o
for their opinion. I am - informed
-that they are waiting for the opinion
.of the States. Meanwhile, if we bring
4his legislation, we hope the House

-will accept it because it is very neces-’

isary. A few States have already
got this law, the Suppression of
Immoral Traffic Act. But, as this
evil is spread out throughout the
«country and inter-state gangs are
working for kidnapping women, 1
+hink it is necessary that there should
be a Central legislation which could
apply to all the States.

Besides this, in the report on moral
and social hygiene,—some of the
legal difficulties which come in the
way of the various State Governments
have been shown. In one of the re-
ports, it is said that a draft model Act
was prepared and sent to the Gov-
ernment for examination and action.
1t is said:

“In this model Act, an effort
was made to remove the defects
of the existing law. But, it is
regrettable that in spite of many
reminders, the Government have
taken no action. We are hoping
that during this parliamentary
session, the draft will be placed
before the House of Parliament
for discussion. In this connection ,
I would also like to mention that
of late, the Delhi Branch of the
Association for moral and social
hygiene, in the course of its rescue
operations has come up against a
serious difficulty. It finds that
often the municipal law militates
against the State law..... "

because the municipal law allows their
segregation and also allows brothels
to be continued.

The role of the brothel in inter-
national traffic was considered by the
League of Nations in 1938, and in
their report they have said:

8.  “Wnhile it is realised that, in
the lreneral, the existence of licensed
‘othels is a matter of internal
ial conditions which does not

~

come within the competence of
the enquiry, at the same time, it
is the Commission’s duty to con-
sider the bearing of this system
on international traffic in the
East. The observation of the
Commission has shown that the
existence of licensed or recognis-
ed brothels in an eastern country
is a determining factor in making
that country a place of destination
for international traffic, and that
immediately recognition is with-
drawn from brothels, the amount
of incoming traffic shows a mark-
ed decrease.”

11 aMm.

This shows that a principal factor in
the promotion of international traffic
in women in the East is a chain of
brothels which are at the disposal of
the traffickers, particularly, a brothel
in the place of destination of the
victim. The most effective remedy
that they have suggested in the aboli-
tion of licensed or recognised brothels.
In the Bill that is submitted before
the House, it is mentioned that the
recognition and licensing of brothels
should be discontinued.

There was a meeting of women in
Delhi in 1952, in which they said
that the Government of India will
have to pass the necessary ligislation
to suppress immoral traffic, and that
the gaps revealed in the State laws
and the activities of inter-state gangs
stress the importance of tackling the
evil on an All-India basis, and that
as the existing laws may suffer from
being enforced desultorily, the Cen-
tral legislation would guarantee strict
enforcement. As I said, in the report
on moral and social hygiene, they have
also mentioned this difficulty. On
that ground, they circulated a ques-
tionnaire to various States. In the
questionnaire, they have asked these
questions:

(1) Are there any segregated or
reserved areas in your State/City?
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(2) Are these areas legally per-
_mitted? L

(3) Are these brothels and' the.
‘prostitutes residing there under
police regulation?

(4) Do the prostitutes residing
in the brothels undergo medical
examindtion or other routine
check-up?

Some of the States have replied to
this' questionmaire. and summary of
the reports invites attention to:
“(1) The extent of discrepancies
in the State Acts on suppression
of immoral traffic.

(2) The extent of contradiction
‘between State law and Municipal
bye-laws.

(3) Legal difficulties in the
effective application of these
enactments.

(4) Loopholes in the existinz_
laws.”

©On the basis of this questionnaire and
the findings, I would request the Gov-
ernment to take action ~and make
efforts to find out from the various
States the way in which this Act is
working and the difficulties that come
up in the way of enforcement.

While supporting this Bill, I would
also request the Government to find
out a macltinery for rehabilitating the
women already rescued. We have
not got sufficient homes in the coun-
try. In this, the State also must help
the private organisations which are
already doing work for rescuing the
girls. In Bombay, I am told that there
are quite a good number of rescue
homes, though the number of brothels
in Bombay is, I am told, about 6000.
If we rescue the girls, we require
homes to give shelter to them. At
present, some of the homes—widows’
homes or children’s homes—are, on
the contrary, helping this traffic. They
are bogus homes and for that also
some of the Members have brought
another Bill for licensing and regis-
tering these homes, because it is neces-
sary that whenever these homes are
started, there should be proper con-

trol on them. For that also, I would
request the Government to see that
some ligislation is immediately intro-
duced, so that such bogus homes do
not do this trafficking in women and
children.

I feel that only the combind force
of three agencies can effectively
check this evil. They are: (1) ade-
quate Laws, (2) proper Government
agencies to enforce the laws, and, (3)
enlightened public opinion which is
alive to its responsibilities and gives
full support to this enforcement.

For the present state of affairs, I
think the main thing to blame is the
status given to women by our society.
Society looks down on women. The
status of women should be improved
in order to root out this evil. So
long as there are evil customs like
child marriage, dowry gnd one-sided
laws, it is difficult to root out this
evil, because hunger is the chief root
of prostitution, and women, when
they are thrown out on the streets,
have no other way but to resort to
this evil trade. So the first thing for
society to do is—I would appeal to
my brothers here also—to see to it
that the status of women is improved.
There are legislations before this
House for improving the condition of
women in our country, and I would
appeal to my brothers here that we
should all help in passing these legis-
lations without any delay, because,
unless women get their proper status
in society, it will be very difficult for
the Government also to work, depend-
ing only on this Act. The chief thing
is to improve the condition of women
in society. So, together with the law,
we have tc see that women’s condi-
tion in society is also improved.

Lastly, I would say among the other
causes for this evil is the breaking
up of the joint family system. Al
these years we know that in the joint
family widows and unmarried girls
were taken care of, while at present
the women who have become widows
are dependent on their other relatives
who do not take proper care of them,
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and they fall into the hands of evil-
doers. Also, there was the caste
system which used to help in creat-
ing public opinion. The other factar
is the growth of large cities. In a
place like Bombay we have got a
large population which comes from
the villages. They leave their family
behind, and then they are enticed and
they take to this sort of prostitution.
Also some of the women who work
in all these big factories are forcéd
to lead this life. All these things
are the causes of prostitution.

Then there is also another factor.
Sometimes when the women from the
villages reach the big railway stations,
they do not know the right place to
go to. Procurers take advantage of
these poor women and they fall into
bad hands. So, we should see that on
all these railways, women guides are
kept, and they should guide the wo-
men. Big melas and religious fares
are also places where guides should be
kept and they should look after the
women.

If the Government look into all
these causes and take proper action,
I hope we will be able to remove this
evil. I read in one of the books that
in Russia also this evil prevailed as
it is at present in India, but the
Russian Government took all this
action and they have been successful
in removing this prostitution.

1 wholeheartedly support this Bill.

Mr. Deputy-Speaker: I forgot to re-
fer to the amendments for circulat-
ing the Bill for eliciting public opinion,
one by Mr. Vallatharas and another

- by Mr. D. C. Sharma. They did not
rise in their seats. Therefore, I have
to call upon them. I believe they are

not moving. -

Shri D. C. Sharma (Hoshiarpur):

We are moving. '

Mr. Deputy-Speaker: Then, let

them move their amendments.

§526-

Shri Vallatharas (Pudukkottai): L
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st August, 1954.”

Shr: D. C. Sharma: I beg to move::

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 29th August, 1954.”

Mr. Deputy-Speaker: Let me hear
immediately what the Government.-
has to say before I allow further dis-
cussion. What is the attitude of the-
Government?

Shrimati Renu Chakravartty (Basir-
hat): You are not closing the debate,.
are you?

Mr. Deputy- Speaker.
not.

Absolutely-

The Deputy Minister of Home Affairs:
(Shri Datar): I am happy to inform.
this House that the Government of In--
dia are in sympathy with the principles-
of this Bill. They are aware that the
evil which is soughtto be eradicated.
by the passage of this Bill is of a
very vast nature. We have seen in
Detlhi, as in other places also, that a.
large number of girls of «immature
age are brought here cr seduced here
from the roundabout districts, espe-
cially from the hilly districts, and then.
they are compelled to lead a life of-
shame. The House is also aware that
some months ago the Government of.
mdia, with the full co-operation cf the
Delhi State, had alarge raid over these -
houses of ill fame and a number of
girls have been rescued and 5 large
number of them have now been kept
in what is known as the poor home, and
all arrangements are being made to
look after especially the moral rehabi- -
litation of these girls. The Government
of India are going to do whatever is.
possible for rescuing other girls also
with a view to see that this inhuman.
crime is brcught under control, it not.
completely eradicated,
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So far as the present Bill is concern-
-ed, Government have been taken a
number of steps in this direction. Last
“year, we received from the Association
for Moral and Social Hygiene in India
:a copy of a model Bill for the consi-
+ deration of the Government. A num-
. ber cf very good principles had been
laid down there. Therefore, immedi-
- ately after we received this represent-
ation from this association, we consi-
<dered that in as much as this subject
~“was mostly a State subject, it would
“be better to have a uniform law on
~the subject. but that could be done only
after consulting all the State Govern-
ments.

Thereafter, 'a number of lady
Members had ccme to me and placed
~their representations so far as this
particular point was concerned.
Immediately, Government took action
:and addressed the State Governments
on a number of points as to whether
the existing law was sufficient, whether
~the State Governments would like to
“have a comprehensive all India legis-
laticn. They were also told that the
Government of India had been a party
“tc an International Convention for the
:'Suppression of Traffic in persons and of
the exploitation cf prostitution of
- others. Government have already
: signed a convention and subsequently,
in 1452, that convention was also rati-
fied by the Government of India. So,
-under asticle 253, it is open to the
1 Government of India to make laws
with a view to implement the agreement
« or convention to which the Government
«of India is a party. After we sub-
mitted a detailed letter along with the
« copies of the draft Bill to the State
Governments, we have received replies
- from some and we have yet to receive
-replies from a number of States like
West Bengal, Orissa, Assam Madhya
Bharat, Madras and the Punjab. We
“have not received their reactions to
- these proposals and, therefore. Gov-
- ernment have to wait.
But, all the same, Government have
«come to a tentative decision. In view

o¢ the large Volume of support that .

tthe Government have from the other
~States it is expected that these States

will also fall in line and allow the
Central Government to have central
legislation on the point dealing with
the various subjects that have to be
considered for a proper application
of the law.

We have got here a Bill on this which
is moved for consideration. We have
also other Bill. That also is going to
be moved for consideration in the
other House. So far as these two Bills
are concerned, they are Bills by private
Members and therefore certain objec-
tions have to be taken into account.

Pandit Thakur Das Bhargava: What
is the other Bill?

Shri Datar: The Bill in the other
House. It is a Bill on the same sub-
ject, moved by Shrimati Sita Parma-
nand and it is identical with this Bill.
It is also fixed for today. So far as
these private Members’ Bills are
ccncerned, there are certain difficul-
ties which have to be taken into
account,

In the first place, Parliament can
legislate only under article 253 with
a view to implement the international
convention. But, both these Bills
contain certain provisions which go
beyond the terms of the internaticnal
convention, They are necessary, but,
still, they cannot be said to be those
to which article 253 would apply.

There are also certain financial
commitments so far as the provisions
of these two Bills are ccncerned. It
is stated in the course of the Bill here
as well as there that a Rescue Home
should be established, that certain
action shculd be considered as penal
and they also state that tribunals
should bte set up to try these and
other offences. For all these provi-
sions, the President’s recommendation
under article 117 (3) is absolutely
essential, because there are financial
commitments. It reads like this:

“A Bill which, if enacted and
brought into operation, would
involve expenditure from the
Consolidated Fund of India shall
not be passed by either House of
Parliament unless the President has
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recommended to tl:;at House the
consideration of the Bill.”

Now, the Bill before the House is
such that in this respect the hon.
Mover has not asked for the recom-
mendation of the President, Unless a
recommendaion is received, it will
not be open to this House to move for
the passage or the enactment of such
a measure.

So far as the implementation of the
international convention is concerned
that is a point which can only be
taken up by the Government, and as
I have stated to this House, Govern-
ment are fully aware of the enormity
of the evil and of the need for having
central legislation so far ag this great
cffence against humanity is concerned.
I would, therefore, assure this House
that as soon as the opinions that have
not so far been received are received.
we would consider all those opinions
and the Bills before the two Houses
and, after considering all the matters,
Government would place before this
House a comprehensive Bill dealing
with all the aspects of the case.

Shri B. S. Murthy (Eluru): How
long will it take?

Shri Datar: I cannot exactly say
when the opinions will be received.
But, Government have been acting
extremely diligently so far as this is
concerned. We have naturally to de-
pend upon the replies of the States
and the House would see that there
are some very important States that
have not yet replied. Therefore, we
shall place before the House a com-
prehensive Bill which will deal with
all the points which the hon. Mover
has in view. With this assurance....

Shrimati Kamlendu Mati Shah
(Garhwal Distt.—West cum Tehri
Garhwal Distt. cum Bijnor Distt.—
North): May I ask if we cannot do
for other States, cannot we pass an
Act for Part C States?

Shri Datar: It is open to Parliament
to pass a law for Part C States. There
are legislatures in those States and,
even though not in. regard fo legality,

it would be proper to consult those:
States also. Therefore, it is our desire-
to have a Bill not only for Parf ©C-.
States but, if all the States agree, for-
the whole of India including all the-
States. That would mean a uniform.
law and it would be useful for all.
the States. With this assurance, I
would request the hon. Mover to-
withdraw the Bill.

Shrimati Renu Chakravartty: Sir,.
you have given the hon. Minister an.
opportunity to clear certain doubts..
He has said that there are many things:
contained in the Bill which go beyond.
article 253. Can he give specific ins--
tances of those things which go beyond .
the article. We have not got the-
treaty which has been ratified, so that:
we may see how the provisions go-
beyond the article mentioned by him..

The Minister of Home Affairs and:
States (Dr. Katju): A question was:
asked as to when the Government:
propose to bring in the new Bill. I.
shall endeavour, to the best of my
ability, to introduce the new Bill.
some time next Session. This ses-
sion is ‘practically over and the next:
session will be in July or August. We-
will bring in a comprehensive Bill.
covering the whole subject for the-
whole of India. I think this would.
meet the wishes of everybody. Whe--
ther there is a convention or no con--
vention, I shall see to it that we deal:.
with this mischief according to our-
traditions, and this mischief is curbed..
Whether we go beyond the inter-
national convention or limit ourselves:
to the international convention is a.
matter of little importance.

Shri Datar: I would answer the-
question. The hon. Member wanted"

Pandit Thaknr Das Bhargava (Gur- -
gaon): Before he answers that ques-
tion I will put another question. The-
hon. lady Member has put on ques--
tion about convention. I want to know -
what is the legal obstacle to bring a .
Bill here in Parliament; so far as the -
States and the Central Government:
are concerned, this is a concurrent:
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subject. There is no question of the
States concurring. Only in so far as
you have to set up vigilance com-
mittees, Homes, Resthouses and shel-
ters they have to incur expenditure.
But, so far as the main subject is
concerned, I want to know from the
hon. Minister what is the legal obstacle
in our bringing a Bill here.

Shri Datar: So far as the last ques-
tion is concerned, we are advised that
inasmuch as the present Bill is of a
penal nature, making reference to
imprisonment and detention in jails
etc., therefore it comes under item 4
of List II of schedule seven, which is
naturally a State subject. We are
advised that it would be better to act
with the concurrence of the States.

Pandit Thakur Das Bhargava: I am
interested to know whose advice it is
because in the Concurrent List all
criminal matters come under the pur-
view of both. There have been cases
in which you have been making laws
providing for imprisonment also.

Shri Datar: Anyway that is not
very difficult. The Government of
India have their legal advisers in the
Law Ministry.

So far as the other question is con-
cerned, the hon. lady Member wanted
to know which were the matters that
went beyond the purview of the inter-
national agreement or convention. In
the Bill here and in the other House,
there are certain provisions which go
beyond the purview of the inter-
national convention. I shall point them
out. We are advised that the Bill
contains some provisions, for example,
a provision for punishment of adults
living on the earnings of prostitution,
and possibly also a provision for
rescue of girls from brothels, etc.,
which are not strietly within the
terms of the Convention. Anyway, I
am not raising any constitutional
objection at all, because the question
is very important from the point of
view of the interest of the nation. We
are anxious to bring a bill and we
are not going to depend upon legal
subtelties or legal difficulties. Witk

a view to enable the Government of"
India to bring a comprehensive mea--
‘sure on the subject, I would request.
the hon. Mover to withdraw the Bill.

Mr. Deputy-Speaker: Let me ascer-
tain the views of the hon. Member-
who moved the Bill. I she is willing.
to withdraw, there is no point in.
pursuing the matter.
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Mr. Deputy-Speaker: The hon. Mem-
ber need not withdraw if she has any
doubts. It may stand adjourned to-
some other day. The only procedure-
is that, if it stands adjourned, the-
hon. Member may give notice at the-
next earliest opportunity if by then.
nothing is done in the matter, and it.
shall .again come up. Now if the
motion for adjournment is made, 1.
shall put it to the House.

Shrimat; Renu Chakravartty: What
is the next possible date on which it
may be taken up again?

'Mr. Deputy-Speaker: Any day.

Shrimati Renu Chakravartty: Can-
we apply for it to be taken on a
particular day that we like?

Pandit Thakur Das Bhargava: May-
I suggest a course? There is no harm-
if this Bill is adjourned provided it
is given precedence on some other:
day. Let the Government give an:
undertaking that they will agree to-
the Bill coming up again, if they do-
not bring in their measure in the:
next session, as soon as possible on
some official day so that it may not
compete for the ballot.

Dr. Katju: Why should there be all
this distrust? I have given a definite
assurance that this matter will be
dealt with and T shall see to it that
all the preliminaries are completed
during the next two or three months,
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:and we shall bring in a Bill in the
‘next session, as soon as it begins.

Shri B. S. Murthy: What is the harm
Zin keeping it alive?
Mr. Deputy-Speaker: There is no

‘harm.

Shri B. S. Murthy: We want an
:assurance from Government that in
-case Government is not able to bring
their Bill, this Bill may be given pre-
“ference.

Mr. Deputy-Speaker: It is not in
‘the hands of Government to give it
‘preference. I do not want hon. Mem-
bers to surrender their rights to any
section of the House, even if it be
‘Government. The priority or other-
wise is not in the hands of the Home
Minister. The procedure in such cases
is this. Whatever Bill is part-heard,
it will be taken up on the next non-
«official day. If such Bills are adjourned
“to some other day, they will have to
.come for ballot for purposes of consi-
-deration of priority. If priority is
given to another Bills, they will be
taken up first, and amongst the rest,
—if there are other similar part-
heard Bills—there may be a ballot.
If notice is given for the purpose of
bringing it up again, it will come in
the usual course after a Bill, which is
‘part-heard in the previous day, is
finished.

Shrimati Renu Chakravartty: Al-
‘ready in this House there is another
part-heard Bill.

Mr. Deputy-Speaker: There are
:some, perhaps three or four.:

Shrimat: Renu Chakravartty: That
‘means, we will have to ballot these
three or four part-heard Bills and it
‘will come in the order of priority,
;and all these will come up before the
.others are going to be introduced.

Mr. Deputy-Speaker: All that I can
:say is that motions for consideration
are ballotted now. I am trying to
find out whether, if it is adjourn-
-ed, along-with some other Bills, they

should go along in a ballot with the
other motions for consideration, or
whether they may be given any
precedence. This point we will con-
sider later. Here is a rule which
says:

“When the debate on a private
Member’s Bill or resolution is ad-
journed sine die, the member-in-
charge of the Bill or the mover of
the resolution, as the case may
be, may, if he wishes to proceed
with such Bill or resolution on a
subsequent day allotted for
private members’ business, give
notice for resumption of the ad-
journed debate and on receipt of
such notice the relative prece-
dence of such Bill or resolution
shall be determined by ballot.”

Shri K. K. Basu (Diamond Har-
bour): There is a provision by which
we can suspend this rule by passing
a resolution to that effect here, name-
ly, that this Bill should come up
again on the first or second or the
third non-official day. If the other
Bills are also ballotted with this, we
do not know where we stand.

Mr. Deputy-Speaker: We are pro-
ceeding as if the whole world is hang-
ing on this single Bill, and to suspend
a rule for this purpose is too much.
It is open to the House to accept it or
not accept it, but let their be a for-
mal motion for adjournment.

Shri S. S. More (Sholapur): Can we
not, by a resolution of the House, see
that this particular Bill be adjourned
to a particular day we like, say, the
first non-official day in the next ses-
sion?

Mr. Deputy-Speaker: There are no
rules to that effect (Interruptions). It
can only be adjoured sine die, and
if a motion for adjournment is made,
I shall put it to vote.

Shrimati Kamlendu Mati Shah: Why
is it that a Bill sponsored by a woman
is to be withdrawn every time in the
House?
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Mz. Deputy-Speaker: The rules of
procedure do not make any distinction
between man and woman in the
House. What is the wish of the hon.
Mover about her Bill?

Shri D. C. Sharma: May I submit
that the Minister should take part in
the discussion after the Members have
taken part in it? What was the neces-
sity for the Deputy-Speaker interven-
ing in the discussion when the
Bill has not been discussed at
all by the Members? This looks
like putting down the discussion on a
very vital matter.
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Mr. Deputy-Speaker: Any hon.
Member can make a motion for ad-

112 P.S.D.
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jourament of this and I will put it to
the vote of the House.
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Mr. Deputy-Speaker: Order, order.
Hon. Members may kindly resume
their seats. Hon. Members do not
seem to know what is passing on in
this House. An hon. Member has made
a motion. Let some body suggest an
amendment; I cannot move it my-
self.

Dr. Katju: I beg to move:

“That the debate on the Bill be
adjourned to some non-official day
during the next session.”

Mr. Deputy-Speaker: The question
is:
“That the debate on the Bill be

adjourned to some non-official day
during the next session”.

The motion was adopted.

Mr. Deputy-Speaker: The House
will now proceed with the next busi-
ness. (Interruptions). It will get in-
to the ballot; notice must be given;
even if it is non-officizl day, notice
must be given.

An Hon. Member: Any non-official
day—the first or the second day.

Shrimati Kamlendu Mati Shah
rose.—

Mr. Deputy-Speaker: Order, order.
I am calling on Mr. Jhulan Sinha to
speak.

An Hon. Member: He is not in his
seat. ’

Mr. Deputy-Speaker: Then, Mr.
Dabhi. (Interruptions).

This will stand adjourned and notic&~<~
will be given and then this will be
take up.

An Hon, Member: If that is so, we
do not know whether it will come up. »

L
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Mr. Deputy-Speaker: What is this?
I must be allowed to go on with the
proceedings of this House. One section
is seemingly taking charge of the
entire House and there is no end to
this. (Interruptions). Order, order.
All that has happened is this. Under
rule No. 30 a Bill can be adjourned
to the next day in the same session
or to some other day; that is the
earlier sub-clause (1).

Hon. Members in the front benches
cannot go on interrupting the proceed-
ings like this; let there be no talk
while I am standing and addressing
the House. Sub-clause (1) says that if
a Bill is adjourned to the next non-
official day in the next session or the
same session, even then it has to be
ballotted and along with it the second
sub-clause says that if a discussion
on a Bill is adjourned sine die with-
out its being fully discussed, the
resumption has to be by ballot. All
that we have done by way of amend-
ment is that this stands adjourned
to some day in the next session. The
hon. Mover of the Bill can give notice
even on the first day to be sure that her
Bill will be included in the first ballot
for the next session. If in the mean-
while Government does not come
forward with its own Bill then it is
open for the Hon. Member not to
withdraw and she may push the Bill
through. That is all that can be
done. (Interruptions) Why cannot
the hon. Members look into the rules?

Shri K. K. Basu: We object to the
way in which the proceedings are
hustled through..........

Mr. Deputy-Speaker: Order, order.
Hon. Member’s statement is absolutely
impreper. I have never hustled. I
have spent twenty minutes and I can-
not stand such talk on the propriety
of the proceedings conducted by the
Chair. It is not the first time; I have
been noticing it again and again; this
has been going on for nearly 20 to 25
minutes.” I allowed them to suggest
amendments. There is not only one
opinion and a few people here cannot
control the House, much less control
me, here. (Interruptions).

) CH - .
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Order, order. 1 will have to ask him
to withdraw.

Shri K. K, Basu: I will rather do it.
Mr. Deputy-Speaker: He will with-

draw from the House for the rest of
the day.

Shri K. K. Basu: We have had
enough of this.

B swrw e : STeEw Wk,
st ag gt @ o @ww ¢ omwsRt W
ThT g aWW a9 @ Amd @ teg
Fvd gu e ¥ Tw It gt W @ Peeww
fees & | ¥ qre w1 W FER AER
Frd & | I Tad et o @t
afeared midieah & & T s==t fean
T Tifed | § avg F1 99 @ agied
FYd R EW @B A 3 9T H1 et
o geeT qEurET & | gW deg &1 oA
%7 ¢S 9a 9@ § 9 IH TS F1 A
3 Paeny tawm € 1 2 it oifwame
# dm T @ & = oiwamed
geetadie & fewr ¥ Pewn & ot
ghaers & ggt o ¥, ¢ A wtgw
g9E F WA B T W g, SAW
AT agT = ger Wred ok @Ew &
& 991 gUS TWQ gAw PR @neg,
#* g TET HIA@ g |

Sardar A. S. Saigal (Bilaspur): I
support it.

Mr. Deputy-Speaker: I will go on
with the next business. I will consider.
I have not heard the statements while
they were proceeding. I will see what
all statements they have made.

Shrimati Sucheta Kripalani (New
Delhi): May I make a submission?
I have nothing to do with the incident
that has happened. But Shri Algu
Rai Shastri said just now

“gfamF & e T § 17
I would like to understand what he
means by that. Every Member has
a right to be here, he comes by the
votes he got and is a.lawful member,

“ gfqes & a1 MW@
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meang by chance. They have not
come by chance. They have a right
tc be here.

An Hon. Member: They have come
by chance. (Interruption).

Shri B. S. Murthy: We protest
against that. Withdraw that. (Inter-
ruption).

Mr. Deputy-Speaker:
journ the whole House?

Shall I ad-

Some Homn. Members: Yes.

Mr. Deputy-Speaker: No, no. Hon.
Members will maintain order in the
House. Let there be no exchange of
hot words. I do not think. he said
anything that was unparliamentary,
though it was unnecessary. One hon.
Member need not say that another
came by chance. He comes through
the same door as the other hon.
Member.
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Mr. Deputy-Speaker: Very well. Mr.
Dabhi.

Shri Thanu Pillai (Tirunelveli):
Are we to sit here and not know any-
thing? I would like to know what
happened here.

Mr. Deputy-Speaxer: Mr. Dabhi.

Shri Dabhi (Kaira North): A Bill
dealing with the same subject was

Food Stuffs Bill.

discussed on the floor of the House
during the last session and the Gov-
ernment stated that they would them-
selves bring forward a Bill. In the
circumstances I do not want to move
my motion.

Mr. Deputy-Speaker: Very well
Shri Pataskar. I find the hon. Mem-
ber is absent.

PUNISHMENT FOR ADULTERA-
TION OF FOOD STUFFS BILL

Shri Jhunjhunwala (Bhagalpur Cen-
tral): I beg to move:

“That the Bill to provide for
punishment of those found guilty
of adulteration of food stuffs, be
taken into consideration.”
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Mr. Deputy-Speaker: Shall ] give

five minutes to hon, Members to ex-
haust all that they have to talk?

Shri Syed Ahmed (Hoshangabad):
We ought to know what we are dis-
cussing.

Mr. Deputy-Speaker: Why should he
not wait in patience? He is talking
in Hindi.
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Mr. Deputy-Speaker: Hon. Members
should look at me and talk.
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Mr. Deputy-Speaker: Hon. Members
talk so loud that they do not hear

what I say. They should address the
Chair.

Shri Jhunjhunwala: I am addressing
the Minister for Parliamentary Affairs
through the Chair as to what he has
done. We have been asking for the
last seven years. f g¥ HIH
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Mr. Deputy-Speaker:
What I wanted to say is—I am glad

Order, order.

“that the hon. Minister has come here

in time—that hon. '‘Members .and
Ministers must be here in their seats.

‘It is no good entrusting the entire
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work of the Cabinet to the Minister for
Parliamentary Affairs. How can he
be expected to answer everything.
It is a very embarrassing situation. I
have been noticing almost every day
that the Ministers are not there—not
all, but some of them. They should anti-
cipate the type of work in the House,
be in their seats, either themselves or
through their Deputy Ministers and be
ready to answer. Otherwise, all the
proceedings here will become useless.

agt #t wrh @ a2 wwad
& @ ¢ vt e W gw g

gur aty gEred & e &, @ty 9 i
qoR & @ I A W FgEEw 7
ad 3 wgf ogam e & wm a@
e @ T @ A A e St
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g # gwd g wEw £ Pw @i w
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fod &l e g’ agf =7 @ = T
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¢ o Yodt taw # amr ol TH g
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Mr. Chairman: I do not know whaf
the position is. Has the hon. Mem-

ber moved his motion or not? I am
afraid he has not.

ot g ¢ @ gw Paw Wt dwr
FIE
The Minister of Health: (Rajkumari

Amrit Kaur): I would like to inter-
vene, if I may, at this stage.

Mr. Chairman: Certainly. Let me
first place the motion before the
House. The motion has been moved.
Motion moved:

“That the Bill to provide for
punishment of those found guilty
of adulteration of foodstuffs, be
taken into consideration.”

aew T A aEsty)
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Mr. Chairman: There are two
courses open. As the hon. Minister
has just suggested, the hon. Member
‘may withdraw his Bill. Or, theremay
be a motion before the House that
a debate on this Bill be adjourned to

the next session, because in the next
session, the other Bill is likely to

<come up. A Select Committee was
constituted for the other Bill and
“had...

‘Rajkumiri Amrit Kanr: The Select
“Committee has already .reported.

.Mr. Chatrmman: I know that. As I
said, there are two courses. open. As
the hon. Minister has just now sug-
igasted, - the ‘hon.  Meriber iy with-
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draw the Rill. Or #f he wants to get
or with his Bill because in case the
Government Bill does not come up
ir the next session, he may proceed
with his Bill. Either course is open
to him. A desire has been expressed
on behalf of the Minister to the effect
that the consideration of the Bill be
postponed to the next session. I do
not know if the hon. Minister would
like to move that.

Rajkumari Amrit Kaur: I have
pleaded with the hon. Member to
withdraw his Bill in view of the fact
that the Select Committee has report-
ed and a comprehensive measure is
before the House ready to come up.

Sardar A. S. Saigal (Bilaspur): 1
think it will be best if this Bill be
adjourned to the next sessxon I beg
to move:

“That the debate on the Bill be
adjourned to some non-official
day during the next session.”

Shri Heda (Nizamabad): My
humble submission is this. This Bill
has come before the House and there
are several other aspects of the pro-
blem ‘that need to be discussed. It is
‘not only a question of health; there
are questions of marketing, produc-
tion, and all round development of
the country. It is good that we dis-
cuss this Bill for some time more and
then, it may be adjourned to the next
session.

Mr. Chairman: Since .there is a
‘motion for adjournment of the Bill, I
‘will put the motion to the House. The
guestion is:

“The debate on-the Bill be ad-
journed to some  non-official day
during the next session.”

.The motion was adopted.

-Mr. Chairman: It is the same Bill
on.which the discussion has been ad-
journed.

“Shrimati Uma ‘Nehru (Sitapur Distt.

+eum¥Kheri: Distt—West): Yes.
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Some Hon. Members: Government
Benches are empty.

Mr. Chairman: If the Government
-Benches are empty, we cannot help it,
but at the same time we are all res-
ponsible Members of Parliament. It
is our duty and business to go on
with the work of- Parliament.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I am back in my seat.

Mr. Chairman: Mr. C. R. Narasi-
mhan. Absent. Shrimati Maniben
Patel.

‘WOMEN’S AND CHILDREN’S INSTI-
TUTIONS LICENSING BILL

Shrimati Maniben Patel
South); I beg to move:

“That the Bill to regulate and
licence institutions caring for
women and children, be taken into
consideration.”
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‘Mr, Chairman: Motion moved:

“That the Bill to regulate and
licence institutions caring for
women and children, be taken
into consideration.”
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Shri Tek Chand (Ambala-Simla):
Mr. Chairman, if 1 offer my felicita-
tions to the Mover of the Bill, I feel
that this Bill has not come even one
day too late. As a matter of fact, a
measure within the contemplation of
this Bill has been long overdue. It
is a notorious and painful fact that
there are a very large number of in-
stitutions masquerading under the
names of Orphanages, schools, widows
homes, Abala homes andso on. Their
real objective is either to employ child
labour to their own advantage or to
pander to their base tastes and of
the likes of those who are the worst
pests of society whereby innocent
children, boys and girls are being
taken away from their homes and
the worst types of crimes are
being perpetrated not only on those
children but also on society. So far
as I have been able to notice, apart
from the serious immorality they
lead to, they also lead to very vio-
lent crimes. In order that the boys
may be able to go about and evoke
pity, it is a fact that sometimes they
have been maimed and their ° limbs
mutilated; this is done so that they
may be able to induce charitably-
minded people to part with some coins
for those who employ them. Maiming
and mutilation and other physical
damage is practised underground and
yet those children are helpless and they
have no voice in the matter.

Ordinarily the recruiting ground
are the orphan children, waifs and
strays or those grown-up children

. who haverun away from their homes
and whose traces cannot be found.
There are cases where children of
well-placed families are stolen either

in connivance with the servants or in
league with others and they are spi-
rited away. The hopeless and help-
less parents are left behind wringing
their hands in helplessness, never to
see the faces of their children.

The lot of the children is much
worse. They are either schooled in
crime or brought up on drugs or other-
wise mishandled. Their education is
neglected, their health is neglected
and they become a tremendous drain
and a burden on society.

One thing which I have noticed in
my part of the country—and I dare
say similar must have been the ex-
perience of other friends also—is
that somebody comes along with a
story that there is a school, there is
a goshala, there is a orphanage or
other in some remote part, thousands
of miles away, hundreds of miles:
away and he expects that somebody
should give Irim something in charity.
The usual excuse is that he wants to
have a trip to the hills, he wants to
make a little money, there are
a couple of children and there are
some subscription books and there
are one or two printed papers. So
far as the kind-hearted and gullible
members of the public are concerned,
they usually manage to get a letter
or two saying, please help this orga-
nisation, please assist that institution.
They thrive on the credulous nature
of the people; they thrive on the cha-
ritable-mindedness of others but they
who pay hardly realise that the
money they are giving away in con-
tributions, in charity is being utilised
for crimes and sins. This is an as-
pect which I have had occasion to
notice about those institutions styling
themselves as orphanages.

There are other institutions called
widows’ home or abala homes. I
regret to say that they are the plague
spots where immorality of the worst
type is indulged in and where women
are trafficked and they become a
transferable commodity. Either they
have to sell their chastity and be-
come for the rest of their days slaves
to those people and society will not
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[Shri Tek Chand]
-yevive:them -batk -or they -have got
-po relations living or, if living, they
-are too remote to be interested in
-them. -In a country =whose  popula-
tion is tremendous, it is very dfficult
to get trace of the persons who have
been abducted or who have been kid-
napped, and who are being exploited
for nefarious purposes. Therefore, it
is a matter of imperative urgency
that steps should be taken to license
all institutions where people are kept
for seemingly philanthropic purposes,
either of education or of culture or of
protection and it is extremely desira-
ble that stringent laws should be
passed for their protection. As a
matter of fact, the burden of proof
should be on the other person to
show why he has kept under his su-
pervision or control a minor who is
related to him. Therefore, if you
have the example of Dr. Bernado’s
Homes in England, you will find that
unwanted children are being nourish-
ed, being brought up, being educated,
all under the supervision of the Gov-
ernment. Female children cannot
be married away; male and female
children cannot be adopted away un-
1ess a rigorous and strict procedure is
gone into and the adoptive parents
offer certain guarantees that the child-
ren to be adopted are geing to be
looked after. I wish we had in our
country a composite piece of legis-
lation whereby such crimes could not
‘be committed and unwanted children
could be protected. It is high time
that the Government should devete
its attention to bringing on the
statute-book a comprehensive mea-
sure.

However, I do not agree fully with
the remarks of the hon. Member
who has just preceded me. My
reason is that if it becomes the ex-
-clusive ‘headache of the Government
that all such institutions must exclu-
sively be controlled and managed by
-the  Government, I am afraid it will
‘be a too big a task. There are

Wit wioder @ o F @ @

R W1\

Shri Tek Chand: I said the last
speaker, the speaker who preceded
me and not the Mover—I meant my
friend sitting behind me. The sug-
gestion to which I cannot subscribe
is this. All private charitable insti-
tutions of such a nature should be
under the exclusive control of the
Government; if not so, they should
be declared to be unlawful institu-
tions. It is only that aspect of the
suggestion with which I do not see
eye to eye. People are philanthro-
pic; they are charitably-minded, and
it should also be the desire of the
State to see that people of their own
should take the initiative, but those
who do so, it should be assured, are
really charitably-minded. Therefore,
it is necessary that such institutions
ought to be encourage, but so far as
their working is concerned, it should
be supervised under the vigilant con-
trol of the governmental authorities.

With these words, I offer my whole-
hearted support to the measure.
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Pandit K. C. Sharma (Meerut Distt.—
South): I rise on a point of order. May
I request the Chair not to permit the
House to be divided into Sthri Mem-
bers and Purush Members?

Mr. Chairman: What is the point of
order here? It iscasting a reflection
on the Chair. I have called two or
three men and two ladies to speak
on the Bill.

Pandit K. C. Sharma: I am extremely
sorry that the Chair has misunderstood
me. What I meant to say was that
the hon. Lady Member, while discuss-
ing the Bill, was stating that, in mat-
ters such as this concerning’ women,
cnly Lady Members should be called
to speak.

Mr. Chairman: This is no point of
order.

Pandit K. C. Sharma:
may not be...

Mr, Chairman: I cannot understand
why the hon. Member persists in speak-
ing like this.

sftreht T dAgw ;. srew | R wgt
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It may or
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e TER Bt TH TaEER & dAr 9mnge
st A’ A F OF W [ig FEA AR
A% dg AL g qE9d IW & amt

T A &

# s d a@ft wgd @ &7 §
% R a7 dAgeaEl IHE ot dg
gew @t agw e § |/iEw R
zw faar o oft @@ gw g e
@ % ankt o= Tewr Taggr ehman
P ¥ M avenr F ww @ FF tawd
omd ok 2w Fwor a8 Taw Tager g v
weH A TF sEE T T g dvw
R a gae ft o o g 9w oo

A

ﬁwﬂ.g

23 APRIL 1954 Institutions Licensing Bill 5562

¥ Jdd gge Paw &1 gon ot aw Tamwr
g | q® W EER W AR A
Ten FT @ G d PAeEe @ e
# T o @ 7 9ES gAY § qaare
Pe o gz Suwl dewe FAAR d R,
JUS TF @ grTan AR A artAd TR
goe g 9z & o g ot @ § W@
qE T & @ IR g AR 15 & oM
fF A ST aRr A@ & | I A
g A ot Yawar &, 7 waren Mear &
ik 7 e e ¢, @ A gew &
oty g qEw B TE At B dga 4T
@ fev ®aw gt O @ & |dfwa aeEn
3 gram # ol wra 72 & te o
@ @ o TR &€ Ak 79 Taw @t

Mr. Chairman: May I just enquire
how is the Govenment to blame? The
House cannot find time for it?

dftrelt @ drw o @een a @ &
#* g IUS AW R THE AR FEAT
TEdt | #° @ 3w Taw & Ted ¥ @
ft P 3w foer @ gwd &7 wiw faun
Pear afe #° g3 3@ tawr #t ddwe w4
# off ot 9gr g Taw Wt o=l @R
aig PrEr F g & it Fwede @ g
¢ ol 97 SE= TRIWE SEA HAA R
frd o & Al afeanieh avad @
st freer & vl ot v s w3
A e Paew 99w ww & et
Ptz geT @ g @ & gatad ag
st o= /v # @, 9y A oAt
TmE ® A § TR g aHA & T e
dua & t gEd ol | gwete Paw
ghT T8 qgw omdhm ot gy Pww omt @
frd e g & @ T A & & FEAw
oz ¢ % 9z @mew gt faw wiw
gad= i &, o @ @i F1 dew ok
¥ 3 73, 97 wd g wwd & ol gd
FEF! WE 99 & Uge @ g wied
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At vEd AR oA Jw A i aww o o
T arm o gy & At Paerw &
Ity SaTeT wHT A @ gu A sftwelt Ators
o & ot faw & Suwr qof afA
Feeht g ol PR @ P § Pw aven
Iuwt wAw HEM AR T T g
@t ghm oy d¢ Pawr @7 @t Al gan
T TES AV AT oW Al Tg Awt
It g TEE EEY IS |

Shri D. C. Sharma

rose—

(Hoshiarpur)

Mr. Chairman: What is the point?
What has the hon. Member to say?
1 have not heard him.

Shri D. C. Sharma: I have stood
so many times. How am I not able
to catch your eye?

Mr. Chairman: His standing so
many times does not entitle him to
ask an explanation from the Chair.
After all, the Chair has got a discre-
tion in the matter. Every day, 1
have seen, it happens. Every time,
several Members stand up, including
myself, but the Chair does not find
time to call the names of these
Members. The Members should not
make a grouse of it after all the
rights of all the Members must be
equally protected and respected.

Shri D. C. Sharma: I do not make
any grouse of it. I thought you had
seen me.

Mr. Chairman: 1 have already
seen; the hon. Member is higher than
the bench on which he sits; the Chair
certainly sees him specially when he
is standing.

Shri D. C. Sharma: rose—
Mr. Chairman: Order, order.

Shri Raghuramaiah (Tenali): I
have very great pleasure in support-
ing the present Bill and I think it
is one of those Bills which are long
overdue. In this country, our ex-
perience with some of the institu-
tions which are carried on in the
name of women and children is not
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really very encouraging. I do not
say every institution is not run on
sound lines; there are some institu-
tions which are run on very sound
lines run by people with very high
ideals. They are bringing up desti-
tute children and women in a very
commendable manner. But there are,
I think, a good number of institu-
tions which are being exploited for
the private benefit of the promoters,
whose inmates are grossly ill-treated.
The institutions are gravely abused.
It is within the experience of some
of us that the institutions are main-
tained solely as a means of livelihood
for some individual. Sometimes the
manager draws rations in the name
of the institution which is supposed
to have on record so many children
and so many women and all the ra-
tions are utilised by the person in
charge of the institutions. It is only
one of the misuses to which it is
put to and the most innocent.

There are a hundred others. I do
not want to go into -any discussion
about these in greater detail. Gov-
ernment should step in and take care
of the institutions of this wunature
and see that they are utilised for the
purpose for which they have been
promoted. I consider it one of the
primary duties of the Government.
There are ofcourse two ways of
doing it: Government taking it over
and directly running the institutions
or Government taking over the res-
ponsibility of supervising the institu-
tions, -

Great as this country is, enormous
as our problems are with our limited
financial resources. it will not be
possible for the Government to un-
dertake this work directly and do it.
But it should not be difficult for
the Government to devise some mea-
sure whereby every one of these in-
stitutions is properly supervised and
to make it a definite certainty that
the institutions are utilised for the
purpose for which they are being
promoted. It is a strange thing
that a duty like this which we owe
to the destitute women and children
of this country is not being taken
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up with the same amount of serious-
ness as it deserves and in the event
of the Government not coming for-
ward to give an assurance that they
will themselves come forward with
such a bill, I think we should strain
every nerve to see that the present
Bill is adopted.

Of course, I do not say that the
Bill is absolutely perfect from the
drafting point of view. It does re-
quire some changes. For instance
in the matter of definition of the
word ‘institution’ itself, I am afraid
it covers a larger number of institu-
tions than those what the Mover of
the Bill has in mind. Probably, the
intention, as I conceive, behind the
Bill is to confine it to those institu-
tions which are established for the
receipt, care and maintenance of
women and children till they reach
the age of 18 or till they are rehabi-
litated.

But the definition of the word
‘institution’, given in the Bill is very
much wider. As I read it, I feel it
is ipossible to include in it even
hostels attached to recognised girls
colleges or again it may include in
its scope so many very well known
women’s educational or other insti-
tutions. It is not certainly the in-
tention that the Government ins-
pector should poke his nose into
every one of these institutions and
in no event it should be the duty
of every institution to teach. train,
lodge, clothe and feed every woman
or child admitted in the institution
till she is rehabilitated or the child
attains the age of 18 years.

It is not the intention of the
Mover and it should not be that every
institution irrespective of the scope
or purpose for which it is establish-
ed should support and maintain all
the inmates. I, therefore, suggest
that the Mover should see that the
Bill is conflned only to those insti-
tutions whose specific object is to
receive, to take careé, to feed, clothe
dnd maintiain woién and  chffdrern
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so ‘that the objection that this Bill:
is too vague may be removed.

I would only say one thing more
in general and that is a general re-
quest to the Government. I think
a time has come when we should
take stock of what exactly are the
various measures that we should un--
dertake on the social side; it is no-
use to leave it’' merely to private
legislation. Concerted and definite
action must be taken by the Gov-
ernment to re-examine the whole-
field of our social activity and see
in what respect legislation is neces-
sary. It was a different matter in
the olden days when we left these
to the whims and fancies of the
foreign Government; we have our
own Government and we have to
set our house in order. We have to -
take care of so many things which
are not in the Fundamental Rights of
the Constitution; it may be that some
of them are in the Directive Princi-
ples and some are left to the conscien-
ce of the people. I would, therefore,
appeal—I shall make a special ap-
peal—that apart from this, Govern-
ment should undertake the work of
reviewing the whole social aspect and
say in what directions legislation is
necessary. On this particular matter
I would again earnestly urge upon
the Government to say that they
will come forward with a comprehen-
sive legislation, or in the alternative.
I would request the Mover to so
amend the Bill as to conflne it to the
purposes for which it is intended.

Shri D. C. Sharma: At the very
outset I beg to submit that there
was no intention on my part to ques-
tion your discretion.

Mr. Chairman: Order, order. As a
a matter of fact I had him in mind.
I had seen the hon, Member stand-
ing up twice. But at the same time
if he insists that he should be called
at a particular time or even called
at all. it is very difficult for the
CHislr to satisty his- wighes:
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Shri D. C. Sharma: I was submit-
ting that there was no intention on
my part to question your discretion.

And now I come to the Bill. On
the floor of this House this afternoon
three Bills have been presented, two
by Shrimati Maniben Patel and one
by my friend Shri Jhunjhunwala.
After seeing the fate of those Bills
.and after listening to the speeches
made on those Bills I have asked
myself one question: Have we de-
veloped any social conscience? Have
we understood the challenge of the
time? Have we seen the writing on
the social wall of India? I have
.asked myself these questions, and I
must say that the answer to all
these questions has been in the nega-
tive.

I entirely agree with my friend
.Shri Raghuramaiah that our Gov-
ernment should not be only a law
and order government, our Govern-
ment should not only be a govern-
ment which gathers' taxes, but our
Government should Dbe a real
welfare government. (An hon. Mem-
ber: Hell-fare government). I do not
know what my friend is talk-
ing about and I do not know
what language he is talking. I
‘was going to say we should give
primacy to problems of law and
order and problems of taxation. All
‘these things are there. because with-
-out these we cannot run the govern-
ment. But I say that the way in
which social legislation is neglected
in this House is—I do not want to
‘use any hard word—not the right
kind of thing. I would have said
.something hard about it, but I do
not want to. What was the fate of
the Bill which was brought forward
by my sister Shrimati Uma Nehru?
What was its fate? Here in this Par-
liament we were not able to discuss
and pass that Bill. But in the nei-
ghbouring State of Punjab a similar
Bill was passed. We say that our
Parliament should be a model for
every State Legislature. But I do not
think that has been the case. Be-
cause, here the Bill was put in cold

112 P.SD.
.
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storage and there the Bill was passed.
I am very sorry to say that in our
Ministries there is something like a
cold storage policy. And I must say
in all humility and with due respect
that all the measures which deal
with social welfare, almost all the
measures which are the real founda-
tion of the national and social pros-
perity of India, are put in that kind
of cold storage. I am of course us-
ing the words metaphorically.

1l pm

There are four days of dealing
with the problem. I think it is a
very big, colossal problem. I think
the best thing is to deal with this
problem on a national scale. It is a
problem calling forth the national
energies of this great nation. And,
unless it is tackled on that scale, I
do not think we can do anything.
Sir, my friend just now referred to
the large number of persons; to be
large number of children—boys and
girls—who are going about in this
country begging for pies, begging
for a little farthing. May I ask you
one question? Do these things con-
tribute to the good name of our
country? The other day I was tra-
velling in the UP. with a foreigner
who hdppened to be a gentleman
from another country. He said to
me: “Well, you attained independen-
ce about seven years ago and you
have been doing well. Why is it that
I see so many beggars in your coun-
try? Why is it that I see so many
children going about begging?” This
is something which, I should say, is
unexceptional in this country. X
should say that this blot on the good
name of our country should be re-
moved. We should not see any
more children as beggars in our
country. We should not see any
more children who are inmates of
orphanages and Vanita Ashrams as
beggars. There is a great deal of
trafficking going on in this direction
and we must put a stop to it. I
think there are four ways of dealing
with this problem. First of all, there
is the national way, and this is.
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that a census should be taken of all
the orphans in the country. If you
say, that for this you have to form
a machinery which will cost a great
deal of money, I would suggest that
the panchayats should be asked to
do this work. We have a net-work
of panchayats all over India.

Mr. Chairman: I do not want to
interrupt the hon. Member’s speech,
but this Bill has got a very limited
scope. It only deals with licepsing
and regulating certain institutions.
The broad question with which the

hon. Member is dealing, does not
come within its scope. I would,
therefore, request the hon. Member

to limit his remarks to the scope of
the Bill.

Shri D. C. Sharma: Sir, what | was
going to say is that,—I come from
the general to the particular, with
your permission—a census should be
taken of all the orphans and I think
this can be done by panchayats. Let
them take a census of all the or-
phans. I would say that the care
and custodianship of bringing up
these children should be the duty of
the punchayats. There was a time
in India when the orphans were taken
hold of by the people and they were
given some kind of good education
and training. Why not we get back
to that time? If the people of a par-
ticular Ilaka are not prepared to do
that, I do not see any reason why
this should not be a very good charge
on the panchayats. In the same
day, so far as towns are concerned,
we have Notified Area Committees,
Municipalities, District Boards and
so on. Why not they take charge of
children who are orphans? This is
the national way of dealing with the
problem.

The second way is that we should
have a man of genius like the late
Dr. Bernado. He did it on a volun-
tary scale in England, but I must tell
you that Dr. Bernado made it a
great national institution. I do not
deny that there are good orphanages
in the country. There is one at
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Ferozepore. There are good rescue
homes in this country; one in Bom-
bay which was opened by Dr. Jaykar
or some other Bombay leaders! There
are good homes, but I say that the
problem is so vast that we must
have a man with a very big vision
and drive to do that.

Mr. Chairman: This Bill does not
relate to the problem. We are only
concerned with the institutions. The
hon. Member may kindly look into
the Preamble given in the Bill. This
only deals with the regulation and
licensing. The broad problem does
not arise.

Shri D. C. Sharma: Therefore, 1
would say, that if we cannot tackle
this problem on a national scale, if
we cannot produce a man like Dr.
Bernado and if we cannot do this
ds a State business, then, we must
adopt the method which my sister
Shrimati Maniben Patel has sugges-
ted. And, what is that method?
That, we should keep proper check
ahd proper supervision over those
institutions which look after the
orphans, whether they are boys or
girls. I do not want to tell the
House how these orphanages and
Vanita Ashrams are becoming not
institutions for the welfare of our
nation, but are becoming institutions.
which are degrading humanity. They
are sources of degradation, social
degradation and moral degradation.
With a very few exceptions, they
are festering sores which are trying
to corrupt our people. I may tell
you one thing. In a town in the
Punjab, a little boy was arrested by
the police, a little boy of 10 or 12
years of age. The boy was plying
the honourable profession of a pick-
pocket—I mean honourable in the
sense that it was dishonourable.
When the magistrate asked him from
where he had come, and who he
was, it transpired that he belonged
to a Home for children: a home
where children of his age were receiv-
ing training in pickpocketing. I say
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that if we want to have these child-
ren brought up as potential criminals,
if we want to have these children
brought up as parasites on our
country, if we want to have these
children brought up as potential nui-
sances to our country, we should
throw them to the tender mercies of
these orphanage and Vanita Ashram.

My feeling is this. Of course, all
private Bills are inadequate. All pri-
vate Bills do not go far enough. All
private Bills have legal flaws here
and there. We are always promised
that some Bill would be brought
which will go further than that. Of
course, that Bill may or may mnot
come. I would say that so far as
this Bill is concerned, it is workable,
it is practical in its intention and this
is not a kind of Bill which will in-
volve the State in a great deal ot
expenditure. It is an eminently
suitable Bill for the times in which
we are living, in the sense that we
cannot tackle this problem on a big
scale. Therefore, I would say that
the Minister of Home Affairs should
be kind enough to bless this Bill
and adopt it, so that when we go
back to our constituencies. we may
be able to say that there is some
measure of social amelioration that
we have passed.

An hon. Member said that the de-
finition of certain words is too wide. I
do not think so. I think the defini-
tions given in thls Bill are admirable.
There is no danger of their being
misunderstood or being misinterpre-
ted. They are common words, which
are well known to every student of
English, and they are words about
which there is no ambiguity. There-
fore. I would say that this Bill is
very good as far as it goes and there
is no ambiguity about it. At the
same time, it does not place any
extra or additional responsibility on
the State. I request that this Bill
may be accepted by the Government
so that when we go back at the end
of the session, we may tell the peo-
ple. here is a Bill of social welfare
that we have been able to pass in the
House of the People,
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Shrimati Maydeo (Poona South):
I am very glad that so many of the
Member friends have taken great

interest in these two ‘things and
should have spoken in favour of
these.

As hon. Member Mr. Sharma said
there are so many institutions for
children which are run under diffe-

rent names, and they are carrying
on differently from what they ac-
tually say. In some cases we find

that there are Vidhwa homes and
side by side there is a children’s
home. My brothers will understand
the meaning of that. That means
illegitimate children are brought up
in the children’s homes. So, this
way our children’s homes are bein:
carried on. As Shrimati Maniben
Patel, has said, it is quite proper
that Government should have some
hand in it, and these should be licens-
ed. The homes should not be allow-
ed to run unless they are registered,
and their activities are known to
Government.

There are such a large number of
children reauiring attention that even
if more homes are started, we find
that they are crowded, and that is
why this is, I feel, a very harmful
disease of our society. So, we must
look to it first and give priority over
all other business. That is why ¥
would request the hon. Deputy Min-
ister to look into it and bring a Bill
as early as possible before the House.

Dr. Suresh Chandra
rose—

(Aurangaba:i)

Mr. Chairman: Now there are only
two minutes more. The hon. Member
is not likely 10 finish in two minutes.

Dr. Suresh Chandra: I will finish
in two minutes.

wmte wgwe, 79 faw & @ F ag
d e @ it & ol #* @ g b
T agT @ o Taw ¥ 3w few
Foeht arwar & gwe a7 & Tgw =
e wE o & ol A wwewm g B
frdft R edr dr 2 o e gas =
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Mr. Chairman: The matter has been
sufficiently discussed and 1 call upon
the hon, Minister to reply. If he
chooses to reply just now he can reply
in a few minutes or if he chooses to
reply later he may do so op the next
non-official day.

Sardar A. S. Saigal: Sir, I think it
may be postponed for the next non-
official day.

Mr. Chairman: The motion has not
been put yet. I have called on the
hon. Minister to make a reply. If he
chooses he may reply.

Shri Datar: I shall reply next time
so that others may also have an op-
portunity to speak.

The House then adjourned till a
Quarter Past Eight of the Clock on
Saturday, the 24th April, 1954.
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